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1. Grievance in this application is regarding deadly air pollution in Bahedi, District Bareilly, Uttar
Pradesh by Keshar Sugar Mill located amidst densely populated city as its toxic emissions are
affecting 50,000 city residents of the nearby area causing breathing disorders and serious heaith
hazard. The fly ash emission from sugar mill is also causing damage to the environment.

2. Having regard to the nature of the allegation, it appears necessary to ascertain the factual position
in the matter through a joint Committee of the State PCB and District Magistrate, Bareilly. The
State PCB will be the nodal agency for coordination and compliance. The joint Committee may
meet within one month and undertake site visit. Factual and action taken report may be furnished
within three months by e-mail at Judicial-ngt@gov.in preferably in the form of searchable PDF/
OCR Support PDF and not in the form of Image PDF.

List for further consideration on 02.05.2022.
A copy of this order along with the copy of the complaint be forwarded to the State PCB and
District Magistrate, Bareilly by email for compliance.
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ot REGIONAL LABORATORY BAREILLY ’
. UTTAR PRADESH POLLUTION CONTROL BOARD
"mnﬂ“ E-1219%/1, E-Block Rajendra Nagar, Awas Vikas Colony, Post-Izzat Nagar, Bareilly

TEST REPORT: WASTE WATER LABORATORY

Ref No: 15713817/Bareilly/2022 Date:19/04/2022
1- Name of Industry: KESAR ENTERPRISES LTD SUGAR DIVISION BAHER]

2- Address of Industry: Kesar Enterprises Limited Sugar Division Baheri Bareilly, BAREILLY,243201
3- District: Bareilly

4- Description about sampling poeint: Final outlet of ET.P

S- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Shashi Vindkar E.E & Sunil Kumar SA

7- Colour and Odour: Colourless Odourless

8- Quantity and Packing: 2 L Plastic jerican

9- Date of Sampte Collection: 29/03/2022

10- Analyis Indented by: RO Bareilly

11- Date of sample receipt in Lab: 29/03/2022

Parameter/Method Name Unit Results Standard Detection
Range
pH,4500 H B Electronic method - 7.3 6.5-8.5 02-12
0il_Grease - 2.4 10.0 02-12
Suspended Solids , 2540 D Total mg/l 24.0 30.0 10-20000 mg/l
Suspended Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/l 458.0 2000.0 10- 50000 mg/|
Solids dried at 180 0C
BOD, 3 day 27 OC IS 3025 { Part 44); mg/l 26.0 30.0 1.0 -50000 mg/!
1993 Bio
COD, 5220 B Open Reflux Method mg/l 200.0 2500 5.0 -100000 mg/l

Reference- (1)General Standords for discharge ol envieronment Pollutants are as peri-A Effluent{Schedule-VI).The eniveronment {Protection) Rules, 1986 source:
www.cpeb nican/GeneralStandurds. pdf. Besides these standards,refer EPA standards for specific purpose
Remark: NA
Analysed by
{Sunil Kumar{SA)]

Digitally signed
Authorized by RO H I by ROHIT SINGH

L b Date:

= S I N G ?g;zzzdgz?osi'so'

Vimal Rajput ASO
Regional Officer

Note: | The results in the Test Report relate only to the items tested: 2, The report shall not be repraduced-except in full, without

the written permission of laboratory. 3. The test report pertains to the sample as received in Lab.



<o d - 3

—_— REGIONAL LABORATORY BAREILLY
S, UTTAR PRADESH POLLUTION CONTROL BOARD
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Rel No.15714105/Bareilly/2022 Date: 19/04/2022

i
-i-fh
i

1- Name & Address of Industry: KESAR ENTERPRISES LTD SUGAR DIVISION BAHER]
2- Sample Collected By: Sunil Singh Chauhan SA

3- Date of Monitoring; 29/03/2022

4- Source of Sampling: Stack

S- Stack attached to: Boiler

6= Stack Height: 90 m

7- Teotal No, of Boiler: 01

8- Capacity of Boiler: 190 TPH

9- Fuel used: Bagasse

10- Quantity of Fucl used: 1760 TPD

11- Flue Gas Velocity: 6.49 m/sec

12- APCS If any: ES.P

13- Other remarks (ifamny): N.A

14- Further details of sample location nad Test methods followed are appened overleal:

Sr Parameter Unit Result Standards
no.
1 SPM mg/Nm3 42.0 50.0
Analysed by-
[Sunil Kumar SA)
Authorised Signatory- Digitally signed
et il B!fitf:;‘szﬁ‘i’;
ool S I N G H 19135830530

Vimal Rajput ASO

Regional Officer
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UPPCS

W UTTAR PRADESH POLLUTION CONTROL BOARD

"?Je}ggr Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - Dated : 17/12/2021

141895/UPPCB/Bareilly(UPPCBRO)/CTO/water/

BAREILLY/2021

To,

Shri SHARAT MISHRA

M/s KESAR ENTERPRISES LTD SUGAR DIVISION BAHERI

Kesar Enterprises Limited Sugar Division Baheri Bareilly, BAREILLY 243201
BAREILLY

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. KESAR ENTERPRISES LTD SUGAR
DIVISION BAHERI

Reference Application No :14072692 Dated :17/12/2021

L For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s, KESAR ENTERPRISES
LTD SUGAR DIVISION BAHERI is hereby authorized by the board for discharge of their
industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to general and special conditions mentioned in the
annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2022 to 31/12/2023 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P, Pollution Control Board
NISHI KUMAR CHAUHAN Byt oo
Chief Environment Officer

Enclosed : As above
(condition of consent):

Copyto:  Regional Officer Bareilly to ensure the compliance of the conditions imposed in the consent

order. Digitally signed by MISHI KUMAR

NISHI KUMAR CHAUHAN cHaukan

Date: 2021.12.21 13:42:38 +05'30'
Chief Environment Officer

12| 8}



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.KESAR ENTERPRISES LTD SUGAR DIVISION BAHERI vide

Consent Order No, 14072692/ Water Dated : 17/12/2021

4(a)

4(b)

CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of Cane Crushing capacity of 6500 TCD
and 45 MW per day co-generation power .

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details

S.No Kind of Effulant Maximum daily Treatment facility and
discharge, KIL/day discharge point
1 Domestic 600 KLD Septic Tank
2 Industrial Industrial effluent ETP

quantity shal be
restricted to 650 KLD
and Cooling Tower
blow down shall be
restricted to 650 KLD,
only 1 outlet is
allowed

Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged

outside the premises, if meets at the end of final discharge point, arrangement should be made for

measurement of effluent and for collectineg ; i

application for consent no other effluent should enter i the said arrangements for collection of

Sfﬂueut. It should also be ensured that domestic effluent should not be discharged in storm water
rain .

The domestic effluent should be treated in the treatment plant so that it should be in conformity with
the (10rms of treated effluent as stipulated in E.P. Rules 1986 as amended.

Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids 100ma/l
2 BOD 30mg/l
[ 3 COoD 250mgfi
4 Qil & Grease 10mg/i
5 Quantity of Discharge 600 KLD

The industrial effluent should be treated in treatment plant so that the treated cffluent should be in
conformity with the standard lay down under the notification issued by MOEF&CC vide its GO no
GSR 35 (E) dated 14/01/2016,

22| ¥)



B Industrial Effulant
S.No Parameter Standard

1 Total Suspended Solids 100mg/l (for discharge in on
land for irrigation ), 30mg/|
(for discharge in surface
water body)

2 BOD 100mg/! (for discharge in on
land for irrigation ), 30mg/l
(for discharge in surface

water body)
3 COoD 250mg/|
4 Oil & Grease 10ma/l
5 Quantity of Discharge Industrial effluent quantity

shall be restricted to 650 KLD
and Cooling Tower blow
down shall be restricted to
650 KLD, only 1 outlet is
L [ | allowed }

4(c) Loading Rates for different soil textures.

S.No l Soil Texture | Loading rate in m3/Ha/Day

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Rules, 1986 or otherwise mandatory,

6. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/ standards prescribed under the Environment
(Protection) Act, 1986.

7. The industry shall establish the cooling arrangement and polishing tank for recycling the excess
condensate water to process or utilities or allied units.

8. Effluent Treatment Plant to be stabilized one month prior to the start of the crushing season and
continue to operate one month after the crushing season,

9. During no demand period for irrigation, the treated effluent to be stored in a seepage proof lined

pond having 15 days holding capacity only.

10.  The industry shall implement treated effluent flow distribution measurement for irrigation purposes
completely in accordance with irrigation plan.

1. The impact of treated effiuent application on land is to be included further in E.LA. studies,
involving ground water monitoring point identified in close proximity to the unit.

12, The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken,

13.  The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.p Rules
1986.

14. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

I5. Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Grcen-Belt-GuidIe_ 160218.pdf.

16.  The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

17. Flow meter to be installeq in all water abstraction points and usage of fresh water to be minimized.,
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.
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18.  If closure order is issued by CPCB or UPPCR against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of

closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.,

19.  Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time,

20 The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:

1. This consent to operate is valid for production Sugar and cane crushing capacity of 6500 TCD and
45 MW per day co-generation power.

2. Industrial effluent quantity shall be restricted to 650 KLD and Cooling Tower blow down shall be
restricted to 650 KLD in compliance of notification n0 G.S.R.35(E) dated 15.01.2016 of MoEF &
CcC

3. Unit shall comply with the directions issued Central Pollution Control Board , New Delhi.

4. Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with
UPPCB and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location
through lab recognized under Environment (Protection) Act, 1986 and shall submit the analysis
report on monthly basis by 10th of every month to CPCB and UPPCB.

5. Unit shall operate and maintain the installed electromagnetic flow meter at water source and outlet
of ETP with running hours and maintain the records of water extracted and treated effluent supplied
to irrigation or discharge in drain.

6. Unit shall maintain and operate properly the installed online effluent monitoring system at the
outlet of ETP and ensure the connectivity to the servers of CPCB and UPPCR.

7. Unit shall develop Green Belt in minimum 33 percent arca of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Poliution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.

8. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended, Air (Prevention and Control of Pollution) Act 1981 as Amended and Environment
(Protection} Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.

9. Unit shall submit treated effluent monitoring report of the ETP and ground water quality of
premises as well as of the irrigated area done by MoEF & CC approved laboratory in every 3
months.

10. Unit shall maintain the log-book for the generation and disposal of ETP sludge and other solid
wastes including boiler ash generation,

11, Unit shall install Condensate Polishing Unit (CPU) for high pressure boilers (105 Kg/em2) to
treat process condensate for reuse in process. This will help in reduction of fresh water consumption.
12. The Unit must ensure the maximum reuse of treated effluent in process.

13. All domestic waste water generated within the Unit's premises and residential colony shall be
discharged after proper treatment. The Unit shall install Sewage Treatment Plant (STP) of adequate
capacity for the treatment of domestic wastewater.

14, Unit shall maintain pipe line from outlet of ETP and to the point of irrigation land,

15. 16.Unit shall install flow meters at Mill Fibrizer, Mescuite cooling and RO reject and submit the
compliance with authentic data and records thereof.

16. Unit shall provide Hazardous tank in the Boiling house.

17. Unit shall provide lagoon (for storage of treated cffluent) properly lined to prevent leaching/
contamination of ground water.

18. The mechanical sludge dewatering/handling system for better management of wet sludge shall be
provided by the Unit. '

19. This Consent order shall automaticaily become invalid on issuance of Closure Orderby CP.C.B/
UPPCB and further on Revaoking of Closure order, the Consent order shall become valid,

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board ,
Digitally signed by NiSHI KUMAR

NISHI KUMAR CHAUHAN cHAuHAN

Date: 2021.12.21 13:42:49 +05'30"
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W UTTAR PRADESH POLLUTION CONTROL BOARD
‘foﬁ"'ﬁﬁ Building. Ne TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER

Ref No. - Dated : 17/12/2021
141904/UPPCB/Bareilly(UPPCBRO)/CTO/air/BAREILLY/2021

To,
Shri SHARAT MISHRA
M/s KESAR ENTERPRISES LTD SUGAR DIVISION BAHERI

Kesar Enterprises Limited Sugar Division Baheri Bareilly, BAREILLY,243201
BAREILLY

Sub: Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. KESAR ENTERPRISES LTD SUGAR DIVISION BAHERIT

Reference Application No. 14073625 Dated 1 17/12/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
KESAR ENTERPRISES LTD SUGAR DIVISION BAHERI. under Air Act 1981. It is being
authorised for said emissions, as per the standards, in environment, by the Board as per enclosed

conditions .
2. This consent is valid for the period from 01/01/2022 to 31/12/2023 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6} of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
NISHI KUMAR CHAUHAN B3l st s
Chief Environment Officer

Enclosed : As above
(condition of consent):

Copy to: - Regional Officer Bareilly to ensure the compliance of the conditions imposed in the consent
order.

NISHI KUMAR CHAUHAN B30 o™
Chief Environment Officer
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3.

14 .

15.

16.

17

18.

The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order .

The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .
The industry shall obtain prior consents in the event of any addition of new emission generation

sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle 160218.pdf .

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of

closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

1. This consent to operate is valid for production Sugar and cane crushing capacity of 6500 TCD and
45 MW per day co-generation power.

2. Unit shall operate and maintain the APCS i.e. Electro Static Precipitator and stack height of 90
meter from ground level at the boiler of 190 TPH.

3. Unit shall operate and maintain the installed online emission monitoring system and ensure
connectivity to the server of UPPCB.

4. Unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in boiler
subject to its availability.

5. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.

6. The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

7. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the
air quality, becoming air borne by wind or water regime during rainy season by flowing along with
storm water . Direct exposure of workers to fly ash & dust shall be avoided.

8. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended, Air (Prevention and Control of Pollution) Act 1981 as Amended and Environment
(Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.

9. Unit shall submit emission monitoring report of the stack of air polluting sources done by MoEF &
CC approved laboratory in every 3 months.

10. 10-The Unit shall maintain the log-book for the generation and disposal of ETP sludge, Boiler
Ash and other solid wastes.

11. Unit shall setup Ambient Air quality monitoring station within premises near boundary wall in
South West direction from bagasse yard within 2 months and send monthly Air quality data to Board
12. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
NISHI KUMAR CHAUHAN Digitally signed by NISHI KUMAR CHAUHAN

Date: 2021.12.21 13:42:15 +05'30"
Chief Environment Officer
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13.

14,

15.

16.

17.

18,

The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order .

The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .
The industry shall obtain prior consents in the event of any addition of new emission generation

sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://fwww. uppcb. com /pdf/Green-Beit-Guidle 160218.pdf .

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

1. This consent to operate is valid for production Sugar and cane crushing capacity of 6500 TCD and
45 MW per day co-generation power.

2. Unit shall operate and maintain the APCS i.e. Electro Static Precipitator and stack height of 90
meter from ground level at the boiler of 190 TPH.

3. Unit shall operate and maintain the installed online emission monitoring system and ensure
connectivity to the server of UPPCB.

4. Unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in boiler
subject to its availability,

5. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no, H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.

6. The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

7. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the
air quality, becoming air borne by wind or water regime during rainy season by flowing along with
storm water . Direct exposure of workers to fly ash & dust shall be avoided.

8. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended, Air (Prevention and Control of Pollution) Act 1981 as Amended and Environment
(Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.

9. Unit shall submit emission monitoring report of the stack of air polluting sources done by MoEF &
CC approved laboratory in every 3 months.

10. 10-The Unit shall maintain the log-book for the generation and disposal of ETP sludge, Boiler
Ash and other solid wastes.

11. Unit shall setup Ambient Air quality monitoring station within premises near boundary wall in
South West direction from bagasse yard within 2 months and send monthly Air quality data to Board
12. This Consent order shall automatically become invalid on issuance of Closure Order by CP.C.B/
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

Issued with the permission of competent authority .

For and on behalf of U.P. Polll_ltion Control Board .
NISHI KUMAR CHAUHAN 52t st
Chief Environment Officer
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{ézp GROUND WATER DEPARTMENT

E (Namami Gange & Rural Water Supply Department)
A h Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (E)
[See rules 15(2))

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR
- INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

- AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG048603
7 7 = VALID FROM 24/07/2021 TO 23/07/2026

[ Registration No.: 202105000228

Neme of the Owner ; ;HARAT MISHRA
m.ress of m;_A;pE;ani ““_!-Ke..-:.;;sn;;r‘prises Ltd Sugar Application Form Serial No. BRLY0D521RINDD29
Division Baheri Distt. Barellly ) :
DetaofSubmisson | zzospom Specimen Signature j
H(“:;rnp:n—y nr:lﬁn{e - h_ﬁ-;ééxl;lz;_h;;rERPRISEs LTDEGEAR Company Address Baher, Distt. Bareilly (U.P) i
! . |'DIVISION - PIN 243201 i
{ Locatlon Pérticulars T -
[
e — R
! Plat No./Khasra No. LAND DETAILS ENCLOSED. Municipality/Corporation No
W;r—ch’).-ldI:l‘oIthn-g No.— R LAND DETAILS ENCLOSEI?.

zjﬁa"nlcular of the Existing Well and Pumping Device

| Date of Construction/Sinking of the 087117201

Well |

Typeofwell 1 Others  Depth of the Well (n metey) 150.00

Purpose of well . o lnduslrial- o
| Type of Pump Used Submersible H.R of the Pump 40,00
R:{HE@E; ...i'L Eié;:]ﬂf h.l.lolor Rate of Withdrawal (m3/hr.) 160.00

Date of Energizetion {in Case of Electric Pump) 09/11/2011 ‘
—;l_a-;l'mum Nlo;:t;;_Rate of ) _.“T1 60})'(; Maximum Allowable Running Hours Per 4.00 Il
Withdrawal (m*hr.): | Day; -
"I—\.a;xI;um AIIoEéI:?IeRnnual Extractlo;a of Ground Water: - o 233600 i
rI"l'e—a!.:;ﬂ Fo; ra;'ujw;rél ;)f N.O.C. [ Date of expiry CGV;;;I)C} is 12 March 2020 :
RS R S ——
gomcus - “

l This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location speclfied at Sl. (3) for extraction of ground water at a
rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at S). (3k), and for maximum allowable annual extraction of ground

water as shown at SI. (3k) and is valid subject 1o the observance of the conditions stated overleaf.
Condltions

« (1) Incase of any change of ownership of the proposed well, fresh authorizatlon has to be obtalned,



(2) No change of location, design, rate of withdrawal and pumping devige in respect of the proposed well ag indicated at SL {2) and (3) of this
certificate shall be mada without prior permission of the Competant Authority. Any deviatien I thls regard shall fead to cancellation of thig
authorlization.

(3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS Standards) having telemetry system in the abstraction Structure, which record rate end quantum of extraction,
at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, unii| the
contrary is proved. The rate of extraction of ground water from the well as shown In item 3(k) shall not exceed to the recorded rate from
water meters

(4) The concerned Autharity reserves the right to stop extraction of 9round water from the well due to quality hezards or any other reasons, if
the situation so dernangs,

(5 In case of any change of ownership of the existing well, fresh registration has to be abtained. ,
(6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well ag Indicated at S1. (2 and (3) ofthis |

registration,

(7} n case, any of the particulars | information furnished by the applicant in his application for issuance of this registration s found to be
Incorrect during verification 8l any subsequent stage, this registration is llable for cancellation,

(B) The Certificate of Authorization/ NQC shall be valid for a perlod of five years from the date of issue. The applicant shall have to apply for
renewal thraugh a fresh application, at leasi ninety days prior to expliry of its validity,

(9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory far user, Depth and zone
tapped of piezometer should be commensurate with that of the Pumping well. The data, ohtalned from digltal water lavel recorders shall he
made available to this office on monthly basis,

(10} Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tube well used only for measuring the water leve| by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used 1o take water sample for water quality testing whenaver needed. General guidelines for Installation of plezometers |
are as fallows for compliance of NOC: '
* The piezometer is tg be instalied/constructed at the minimum of 50 m distance from the pumping wal| through which ground water iz being
withdrawn, The diameter of the piezometer shot_xld be about 4* g 5,

* The depth of the piezometer should be same a5 is case of the pumping well from which ground water [s being abstracted. if, more than ona
piezorneter are instalfed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well ag deeper
ground water aquifer monitaring.

* Ne. of piezometers to be conslructed & Type of water level monltoring mechanism shall be as per below table;

: Monitiring Mechanism
I S.No | Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
ekl <10 0 o o
277 11-50 1 1 0
3 50-500 1 0 1
l 4 > 500 2 0 : 2

* The measuring frequency should be menthly and accuracy of Mmeasurement should be up to crr, the reported measurement should be given |
in meter up to two decimals, 1 5

* For measurement of water leve!l sounder or automatic water level recorder (AWLR)/ Digita! Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

* The measurement of water level in piezometer should be taken, only after the Pumping from the surrounding tube welis has been stopped
for about four 1o six hours,

» All the details regarding coordinates, reduced level (with respect to mean level), depth, zane taped and assembly lowered should be
Provided for bringing the Plezometer into the Hydrogragh Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation,

* The ground water quality has 1o be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (Oclober/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity hottie) to the concemed DBirector, Ground

* A Permanent display board should be installed at plezometer/Tube wells site for praviding the lacatlon, piezometar/ tube well number, depth

(12) In case, any of the panticutars | Information furnished by the applicant In his application for issuance of this permit is found to be
incorrect during verification at any subsequent slage, this permit s liable for cancallation,

SPECIFIC CONDITIONS:

{A) For Industrial Uger: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:;



pollule ground water (chemical, pharmaceutical, dyes, Pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water Into aquifer system is strietly prohibited.

vii} Industries which are likely 10 cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units elc. (as per CPCB list} need 1o undertake hecessary well head protection measures to ensure prevention of ground
water pollution,

(B) Infrastructural User; The No Obfectlon Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure prajects that require dewatering, proponent shali be required to carry out regular monitoring of dewatering
discharge rate {using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for Inspection or reporting as required by District Ground Water
Management Council.

it} Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m?3

|

v) The proponent shall be required to edopt roof top rain water harvesting/ recharge in the Project premises, Industries which are likely to IE
i

f

Date :17/12/2021
Place:Bareilly

This certificate is electronically generated and does not require digital signature

i
i
t
i
/day. The water frem STP shall be utilized for tollet flushing, car washing, gardening etc. !
|
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GROUND WATER DEPARTMENT

(Namami Gange & Rusal Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG026190
VALID FROM 24/07/2021 TO 23/07/2026

Reglstratlon No.: 202105000231
Name of the Ownar SHARAT MISHRA
Address of the Applicant Kesar Enterprlses Ltd Sugar Application Form Serial No. BRLYOS521RINOO30
Dlvislon Baheri Disu Bareilly
e ..wl [
Dnte of Submigsion i 22/0 5/2021 Specimen Signature
Compnny Name ! KESAR ENTERPRISES LTD SUGAR | Company Addresa Baherl, Distt. Bareilly (U.P)
i DIVISION PIN 243201
| Location Particulars _
! Distrlet Bareilly Block BAHEDI
I Plot No./Khasra No. LAND DETAILS ENCLOSED Municipality/Corporation No
Ward No./Holding No. LAND DETAILS ENCLOSED.
Particular of the Existing Well and Pumping Device
Date of Construction/Sinking of the 03/02/2007
Well
Type of Well _ Others Depth of the Well (In meter} 150,00
Purposa of well  Industrial
Type of Pump Used ; Centrifugal H.P. of the Pump 60.00
Operational Device ' Electric Motor Rete of Withdrawal (m3/hr.} 160,00
Date of Energization (In Case of Electric Pump) 03/02/2007
Maximum Allowable Rate of 1 160.00 Maximum Allowable Running Hours Per 15.00
Withdrawal {(m?/hr.); Day:
Ma:lmum Allowable Annual Extmcllon of Ground Water 432000
Reason for renewal of N.O. 0 Date of expiry CGWA NOC was 12/03/2020
ok i:ﬂdﬁimwm B
Agalnst Case !
Thls Ne-Objection certir cale authorlzes the owner applicant {user) 1o sink a well in the Iocation speclfied at Sl. (3) for extraction of ground water at a
rate not exceeding that as shown at 51. (3]), for Running Hours per day as shown at S1. {3k), and for maximum allowable annual extraction of ground
waler as shown at 51. {3k} and is valid subject to the observance of the conditions stated overleaf.
Conditions
+ (1) In case of any change of ownership of the proposed well, fresh authorization hes to be obtained.

ZL]X\



(2) No change of lacation, design, rate of withdrawal and pumping device In respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority, Any deviatian in this regard shall lead to cancellation of this
authorlzation.

(3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction,
at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the
contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from
water meters -
(4) The concerned Authorily reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if
the situation so demands. :

(5) In case of any change of ownership of the existing well, fresh registration has to be obtalned.

(6) No change of locatlon, design, rate of withdrawal and pumping device In respect of the existing well as indlcated at Sl. (2) and (3} of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration.

(7) n case, eny of the particulars | information furnished by the applicant in his application far issuance of this registration Is found to be
incorrect during verification at any subsequent stage, this registration is liabte for cancellation,

(B) The Certificate of Autharization/ NOC shall be valid for a period of five years from the date of issue, The applicant shall have to appiy for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

{9) Construction of plezometers and installation of digital water level recorders with telemetry shall be mandatory for user, Depth and zone
tapped of plezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be
made availsble to this office on monthly basls.

(10) Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a barewell /tube well used only for measuring the water leve] by lowering the tape/ sounder or automatic water leval measuring
equipment. It is aiso used to take water sample for water quality testing whenever needed. General guidelines for installation of piezometers
are as follows for compliance of NOC:

» Tha plezometer Is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4" to 6".

* The depth of the piszometer should be same as is case of the pumping well from which ground water Is being abstracted, If, mare than one
piezometer arg installed the second piezometer should menitor the shallow ground water regime. It will facilitate shallow as well as deeper
ground water aquifer monitoring.

* No. g_f piezometers la be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
27 11-50 1 1 0
A el i o =
3 50- 500 1 0 1
4 » 500 2 0 2

* The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given
In meter up to two decimals. )

+ For measurement of water level saunder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

* The measurement of waler level In plezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.

* All the detalls regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the plezometer into the Hydrograph Menitoring System for Ground Water Department, Uttar Pradesh, and for its
validation,

* The ground water quality has 1o be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab, Besldes, one sample (1 It. capacity bottle) to the concerned Directar, Graund
Water Depariment, Uttar Pradesh, for chemical analysis.

* A Permanent display beard should be installed at piezometer/Tube wells site for providing the location, piezomeler/ tube wall number, depth
and zone tapped of piezomeler/tube well for standard referencing and identification.

* Any other site-specific requirement regarding safety and access for measurement may be taken care of.

(11) Any other condition(s) that may be imposed by the concerned Authority.

(12} In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be

. Incomect during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDIFIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

) No Objection Cerlificate shall be granted only in such cases where local government water supply agencies are nat able to supply the
desired quantity of water.

ii) Allindustries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

22§y




fii} All industries abstracting ground waler in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of

Indlan Industries (Ci)/ Federation Indian Chamber of Commerce and Industry {FICCI)/ Natlonal Productivity Council (NPC) certified auditors

and submit audit reports within three months of completion of the same to Ground Water Department, Ustar Pradesh. All such industries shall

be required to reduce their ground water use by at least 20% over the next five years through appropriate means.

» Iv} Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level maonitoring mechanism
as mentloned in General Conditlon no.10 shall be mandatory for Industrles drawing/ proposing to draw more than 10 m3/day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped In the piezometer shall be the same as that of the
pumping well/ wells. Monthly water leve! data shall be submitted ankine to the Ground Water Department, UP.

« v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which ere likely to
poliute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« vi} Injection of treated/ untreated waste waler into aquifer system Is strictly prohibited,

« vii) Industries which are likely to cause ground water poliution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, |
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground [
water pollution.

» (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following speclfic conditlons: |

« 1) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering i
discharge rate {using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monkoring !
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water '
Management Councll,

« [} Installation of Sewage Treaiment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m?

/day. The water from STP shalf be utilized for toitet flushing, car washing, gardening etc.

.

Date :17/12/2021
Place:Barellly

This certificate is electronically generated and does not require digital signature
. ]
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w KESAR ENTERPRISES LIMIITED .. |

Sohari243301 Otk Baray JU.) Ph: 0542323365193 Fum L 0SRI2AT2007 . :
mégm w.u. aIWIm%m : i 4
Ref No.: 1906} 12022/ KEL/DST 15% Feh’22

{

The Regional Officer, ]
U.P.Pollution Control Board,
1219/1, E- Block,
Rajendra Nagar
Bareilly

Sub: Instellation of 250 KLPD STP for the trestment of Domigstio VgM%mWﬁﬂr

¥

¥

: . ¥ / .=i: ‘ 1 ‘(.
UPPCBRO) Water/ Bareilly/2021 dated 17‘_"De§%l; -;c:f;c‘q‘!'ﬁi:,g‘IﬁgL I ivis)e b’
Consent Order No. 138140/UPPCB/Bareilly/CTO/Watew/Bareflly/3031x

30" Sept.’21 of our Distillery Division. _ '

Dear Sir, : {
This has reference to our Consent Order No. ;14-189.;;[' UPF I

In compliance of Specific Condition of the abov orders, e would i a%
apprise your goodself that we are intending to install 250 mf)sqm@m t8r the
treatment of our Colony waste water. The work of “its - in ﬁ%ﬁ angd
Commissioning has been awarded to M/s Indaqua Engirisérs andiotiRiltadts
Pvt. Ltd., Rudrapur, Distt. Udliam Singh Nagar(UK). The copy 0RO datsd
12" Feb’22, issued to them, and the Bar Chart/ S‘g:hedtﬂenﬂff’ijs'inﬁhllaﬁdm
being enclosed for yourjkind perusal. e -

Hope you will find the above in order.
Thanking you,

Yours faithfully,
For Kesar Enterprises Ltd.

oot e , e
(Vt}\kas Sharmay\>~ | s

Sr. Manager- Environment & Admin,

Encl: As above

Regd. Ofics : Orleniol Houss, 7jomehed] Tota Hood, Churchgate, Mumbor400 020, Indio, Wabdlle ; hi J/Mkf‘umean S
Phona : {+91.22} 22043306 / 22051737 Fox : {+91:22) 22876163, Emoil : hmallwmlndmm

=258
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BAR CHART/SCHEDULE FOR INSTALLATION OF STP
= :

Feh. 22 . Mar-Z2 __May22 -T2 222
3rd | ath } 30 | Ind | 3t | Asth | st | 3nd | 3nd {arth ] 15t [2nd | 3rd [arth | 3ot | 9nd | 3ed [aah | 1% | nd | 3vd | &th
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RefNo.: IM3/2022IKWI?STP /

M/s Indaqua Engineers and ansultaﬂts Pvt. Ltd L

LIG-2598, Awas Vikas: Coloriy,

Nainital Road, Rudrapur,

Distt. Udham Singh Nagarﬁﬂ(‘) 3

Sub: Our letter of Inten; forDesien, Drawm%  Englneetfhg ;«ﬁ ply, B irion #
installation, and --*_ éiomug of 250 KLD’ SQW#B‘E" 'teatme gt
= Unit at Baheri, Dis reflly (U, J i‘ i

Ref:1) Your offer referénce(dated 12, 01 2022:&103, gmoza,. T

2) Technical Parameters & Scope of Work: asi;per{Anng%T
Dear sir, | {5 _;--‘”1 f-
= ity gt i .J‘ ;;

This has reference- to. yorqr .above ' mentioned.: offer und_, q_lhg N
correspondances exchang, gﬁbetweenus mcludmg the dise S81005-heldin this:
regard with you. We a.rp hetebyissuing this letter of Iﬁ,temp ot design,
engineering, manufacturing, sup ply, etection;: installation's ?': missioning

Sewage Treatment Plant at toial pri¢e.of Ra. 22,90,000/- (R, Twerity two'Lacs
Ninty Thousand Only) as per break up- glvmbelbw T e e :

~ actual ( Present Rate is'

S.No. ’ ﬁﬁnrjpﬂon 4 L

1. Supply of all Meclianicai Equipménts, Piping, ] ‘21,90,!191!] IR ¢
Valves, Electrical items, & Instruments pertn[qing to gt S A
STP Yo )

2. | Technical Knowhow, Detailed engineering drawing, -1,0&_;_9001- T Pl
specification & documents, erection of méchanical SRR P,
equipments, Piping & valves, electrical works, teeting, ; L i .~ﬂ '
commissioning & iierfomance trial - 3 P el
Total (In Rs.) -, : ! f ' f" mﬂl- !

T2, e

.j.

The above price is inclusive of design, drawin &éz mginamng, 1
supply, erection, mstal’auon, commissioning, testing; bug’ exﬁhwiyu qQfi ﬁS'I' at

ng uirl itirihg

'18%).

- L,,.

All other major terms a'nd condition are as ufider;

Cotitd,.. B/2

Regd. Office 1 Ont mlHoun.?Jomh.anuraMwad-qd-,Mmbouooo | IndioWabe : hig/,
H:sn. : (+9lz.;l 22042396 /- zzasmw Fax 1 [+91.22) nu}?o: E-Mail a.ufm

5 e

TF %)
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K& KESAR ENTERPRISES LIVITED

Bakhed 243201 Divs boroly (U.2] Pha 0382222089193 Fam: 03022373097 =
Emod : b 2 d Wabide 5 MMM,EJWM_

__CIN7124)18MH1903MC00 1994

5

i

* 1. The above price:s_ is fo_:f p_ﬁn site (Baherl) and wllirnemamﬂﬁn 1;11
completion of supply, erection and successful éommiggir_gg;;ng_i T gt

el e kg
et AL

2. GST; i : TR R

ok

Please note our GST No.-09AABCK7328RIZT. -

The above price is exqlusive of GST at actual (Bresent Rate is 18%).
¥ 3 A :1-.-_ Y

i X .
) .-:_-,.__.%_b,-_

3. COMPLETION: . '~ e s R
Strict time bound completion is the essence of; this: order; ‘You, will

complete supplyof all material related to Sr..No.l ‘of above description

within stipulated time period. The total time for completion is 4-5 months
from the date of this L OL. ' 3 T

You will fumish|a delivery sequence / schiedule along with bar chart for

contract execution for approval by-us. The delivery schedule shall suit the

generally accepted erection sequence of the equipment, . ¢ .
4. LIQUIDATED DAMAGES: = T
For late supply and erection and commiissionings o pidin _
Strict Time Bound completign is.the essence of this order. Hence; you shall
strictly adhere to the completion schedule inditated in this L:OL, Inthe event
of any delay in the completion of work af the designated site, we reserves the
right to levy liquidated damages: towards ate: completion 4s per-abové -

() - :

completion clause n’P.B above, at the rate 0f 0.5% of the value of the ordeiy:

for the delay of every week subject'to the maximum limit of 5% o Fitio ﬁﬂ]ya. .
of the order., . : 4] A f i

5. GA DRAWINGS & LOAD DATA: You shall submit all the concemad
GA Drawings, load data immediately within 2 month from the date ofthis
LOL 2 * SR

the bill in favour of KESAR ENTERPRISES TIMITED, BAHERT 243
201, DIST. BAREILLY, U.P. and send copy of the same to our site along
with the relexgag ents, ]

Contd...P/3

Rngd. Office : Orianto] House, 7Jamihed)i Tala Acad, Chutchgats, Mumbal400 020, India. Wabile ¢ btipe/fworw henaiindiacam’ -
Phone : [+91.22) 22042794 / 22851737 Fax (+9122) 22874162 Bmail ¢ headeficsBkesdrindinicdm i, Eg\g\‘
- - ol
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K‘ KESAR ENTERPRISES LIMI'I'ED

mmmol Dise, Bty (U2} Ph: 0582222360193 ot t 05838923497
Emad Wabse : R/ www,
CIN: ummmmnmmm

=3}

7. PAYMENT TERMS:

> 15% of the basic. order value as mtergg; free advance on,rwy]rd:bﬁ
order acceptance; original singed & proforma invoice and:
submissior of Adyance- Bank antantqe of

valid till ¢ mpl Eon of supply ﬁ-om ,anSr Nanpn;i“quﬂaﬁk(mpﬂ:

format provxded

> 65% of the basic qrder value agmmt proformas. invoics afier
inspection but before dispatch on pro-rate basic ;w:fh; 100% - T &
applicable. SR

> 25% on completion of erection & compmissioning of Blan;h

» Balance 10% of the order value after achieving: per ianc

guarantee para;naters of 3 months.of opers}ﬁoqg.

8. FOUNDATION DETAJLS: You will depute'your Engiresrto uuﬂ‘m.
guide our Civil Contractor for casting of foundation for STP a¥ required: The
travelling expanses of your engineer for visitto otz sltﬁ'wﬁl be ;’___ ne:by vt
however free lodging, boardmg at our site will be prov;de

9. All Civil Jobs related to:STP Installation will'be in KEL Scope. e
10. WARRANTY: 12 months from the datesqﬁmstallattqnh '

11. JURISDICTION: All disputes and claims arising out of this: d;;deb‘?ahhﬂ
be subject to Bareilly Jurisdiction.

All other terms and conditions will remain same as periour-uge
with you.

Kindly acknowlt_adge the receipt of this Order as token of your accepance, .

Thanking you,

Yours faithfully, : STk g i
For KESARAENTERPRISES LIMITED :

A

Encl: ANN-I

Regd. Office ; Oriental Houu, FaminEd] Tdn Rood. Churchigals, Mumbak-400 020, Indic. Wehilig 4 V

Phone : (491:22) 22042094 / 22881737 fax : (+91-27) 22875162 Email : bua dlom &
05 =

29181
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To,

Ud ENGINEERS AND CONSULTANTS PVELTD.
Office-LIG-2598, AWAS VIKAS, Nainital Koad, RUDRAPUR, DISTT:U.S.NA q,m%rtr,q':)
Factory-Plot No-, 628, Secfop-d, ITE, Pan@aﬂr@LSﬂ.’: &&QAGAR(&KZ} bt ]
TEL.NO.05944-243736, FAX.NO.-0594-242483, Mobile. No: 983705754 g
: Web ‘-?f.f&" v.indaquaenginee o A A L
m

E, majl, thdaqua@rediffunail. ¢p

1

. Dated, 03-02-2022

MR. KESAR ENTERPRISES LTD
BAHERI

DISTT: BAREILLY (U.p})

Subject: Proposal i'egarﬁlng STP-25n11p
Kind Attention: Mr, Vikas sh-

Dear & Y PR e
£rdingly, we are pleased

= |

‘er to the aboye subjected matter,ids per discy
't our lowest rate offer for, the Drawing/ Dedignl)
onturnkey basis excluding of civil work), We would alsg ik
In the varlous activiti- - ftad to the field of- '
Environment En

atea comparly engage

,qnlngbe{P.gC@ﬁnls‘f

-1

H8i1s for the )!;gbéiiaqpi;_ -oirr'; 2

Feaslbility e~ g, 4 uraton of ‘EI" Report, Deslgning/. Eerdetion -
, of the Water/ Waste water \%}?an%& Aly Pollution control systéms, Operation.

Lun. TP, Guiding for.HAZH} ;:.'._:.._

thorfz
& Water Consent to Est: blish i

100 Water Cess, Gulling for obtalning the Ale.

Barate '%m urt,rakhand/urpanuﬂbncon’ﬁolaaa;q.' ;
In the end, we assure hat.our prop ith z!lgrline wlth.yoyrrequ!r_ement_. ln,,case.oﬁany.qugﬁ_gpu.
can call us any tim o g

2. Lookiga *rll=<t response and long-term mutually beneficial

YOURSFATHFULLY _ 2o
For INDAQUA ENGINEERS AND CONSULTANTS pVT 110 :

(V.K.SAXENA)

FERRTTY
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BASIS OF DESIGN:

ot

The 300KL/day water will be used for domestig purpase, outof that apphdx;240KL/day . :
domestic effluent will be generated. For the treatment of Doniestic waste water, the proposed:
treatment is through Sewage Treatment Plant (STPj than treated water Will be ,uﬂse}ljbr A
gardening purpose, H - ¢ '

BASIS OF DESIGN:

Far the domestic Consumption water will be.used In the tu e of aphgo:
workers, Residential colony & staff, The sewage willbadienerated
domestic effluent generated will be:contaminated by Uspifed jm
O&G and BOD & COD. This will be treated throug RIRRSS ad QP ‘

> Flow rate hh
> pH I
» Suspended Solids 5
> BOD i
> €oD i
» Oil & Grease 8
> T0S s W
The effluents wbe reghe 0§ down the parameters to the s’bacfﬂedﬁnﬂs[ufi:ﬁp
UPPCB) st : TN
pH 7-8 :

Oil.8iGrease % <10 mg/lit :

Suspende. % < 100 mg/lit | Sy g

BOD ®, <30 mg/lit | AR
coD <250 mg/iit o P

TREATMENT SCHEME:

F3

The treatment consists of Primary, Secondary & Tertiary treatmgnt. As[e\lgg!eduﬁﬁfy;ﬂga
presented above, the main parameters which are Cﬂnﬂﬂer@“l'fpi'fdas:lg'g;ufthi ; wmw 5
0il & Grease, suspended solids, BOD & COD. The primary:tf'eatment.lgfoi‘j’SE‘;’gﬂﬂ?ﬁ#dlI_ g the'
Oll & Grease, The sewage from the underground Collection Tank which Wil have a artition gb
followed by OIl separator for removal of the Oll & Grease contents shajl-be:guided:Inito thé:

T




N ‘_.-.al-._n..';t
Pty e

I = '
& i
o

Aeration Tank. In the Aeration Tapk aeratlon will be provided through blower.to, bring down BOD, -
& COD. Than treated water flows from Aeratlon Tank to Secondary Tube-settlenby gravitys: .
Here the Sludge formed will be settled In the taper portion of the STS, .ﬂh’ﬂg;as;;t_ha*éﬁq_,j;{ate:ﬂ
will be passed through the PSF & ACE. The clean warer from.the ACF shall be gulded'In the:fresh’
water tank or can be utilizer'il for "ga‘[glﬁning purposes,or. tollet flushes. 1E.c

; let f can gjso be guidedinto
the Sewar outside the factory, The sludge from the STS will be guided to the Sg]duﬂ_gégp' ying Beds.
The leachate from the bottom of the SDB wil) betaken ta the éxlstlhg_"uég‘de%uﬁ:d; collection: -
tank while as the sludge can be scoaped: off from the SDB for;secured Storage purposesand |
disposal will be through psejof manure for-gardening. hirix e i AT e it
The back wash water from the PSE & ACF wil) be guided In to the undergfpuljde [5

-.

1.DETAILS OF THE UNIT DPERATIONS & PROCESSES:

" 1.1EFFLUENT COLLECTION TANK: it
i R i 4 "‘:l" : 2 3 .. \7“
ig ithomogerious the:

Here the sewage comes from the septic tank will be gc g 1 i
T #-.- moge_qousjt. _i!.l-_b'e

air purging Is through alr diffuser Is provided, Affer
taken into the ORG Seprator for furthér treatms
| i

o
o Fi A e

£ A f T
o m iy Joms

1.2 BAR SCREEN:

ko i
Senavhichcanitio

Here the Bar screen wili trap the Jat‘g g'the pumps &.SV3téﬂiifl3fi 2

oll & grease contents will get collecte

; marseryhls ystem th
at % ce of the waste water with the heJpiof the.
baffie wall provided at the underground’Collectiol ‘which will be safely stored & disposed
ot e ] t Y “ wi

aste. anagement-ﬂules;.:l,s_s_s.&Amgnd,e_dj:j._tptd?_, NG

o treatment for secondary tredtment. '

The prlnjg_ljlyﬁ; reated Wat%{ gulll gated here through activated sludgq_mathpﬁ;]ha.doﬁﬁstlé =
sew;agg taken; forblglt &Eﬁ@gzatment, which is fully blo-degradable, The waste water’having. +
BOD/&ICOD va?hgyill havéto

two diffe"ﬁq t chambers, tha: treatment process in the-form of continuous flow stirred tankand.:
We are praviding Twihilobe Blower with 2HP.mator to supply the air to. maintain the dissolved

har s
hE:

£

il [
e T

& treated by aeration for making faster Bic-chemical reactionln." -

oxygen whichJlls_required) for enhancing the Bio-chemical reaction, process & make [t -

L

homogeneous. ™
The biological reaction for the oxidation of BOD proceeds on the following lines:
Bacteria i :

CaHbONGPS + 03 w——=-=-> C0z + H20 + New Bacterial Cells + NO3 + PO4s*"

+S5Q4tenergy. .0 o on
The required MLSS (upto3500mg/l) shall be malntained by recalculating through STS. When MLSS -
exceeds over the limit than sludge will be discarded through. STS. The treated water will'go
through sump by sludge pump to the STS. P S B

W)



1.6 SECONDARY TUBE SETTLERS:

Here we are providing the Tube Settler along with the pVC médja Whichwlil enhancethe ¢
period and thereby the improved pefformance. It is being proyided toremove the s
solids In the form of biological cells produced inthe aeration Hasin. The Tube settlierwillhay .
determined slope in the battom to settle théssludge-:_l_t-wlll-ba-dl&alud‘t‘d SDQIM;M%; R
Sump and the overflow of the tank will be conveyed to'the seml-treatedtank fordi t
tertiary treatment. : '

1.7 SEMI-TREATED/CHLORINE CONACT TANK

Here the treated water from STS will treat for disinfe
powder, The disinfected water having some turbidity &m Yo
to the PSE. o

d
1.B PRESSURE SAND FILTER (PSF):
Here the water coming from the STs: Kikbea

coarse sand media the treated wateR 2l T
impurities. The sewar/fresh water tank, %

i :;ted for removal of cold_rtﬁg imﬂuﬂt}yﬁ@ Ugh
ik da the treated water shajl be sentto thwm*édm ;
FRE F Y gli be diverted to ECT, The treated -watéreﬁviilhi'-;!ljsgb_js_egg i

Here the water caifping fr p,the PSF Jr be
high iodine value A oq

storage ta
throug Q‘ﬂp

1,10 S sl
The sludge frof hxﬁ{settlars ($TS) shall be dewatered by the set ofSlidge Dr Iupﬂﬁmﬂ

used as manure for the gardening purposes,

1.11 TREATED WATER COLLECTION TANK: B

; L “ "‘._'- 5 W
The treated water from ACF will be collectad here for the storage and further disposed fop |
Bardening, i 4

ilihestaken back in to the Equalization/collectipn tank. The drlgd--slﬁ_ﬁﬁmﬁﬂ],bé':. :

-1z



TECHNICAL-SPECIFICATIONS of UNITS;

1. Effiuent Collection . .
Slze: 3.0x4.0x 2.5 {depth) (mxmxm) INo. InCivil :

2.BarScreen/0 &G Skimmer iNo, MS/ i
Suitable to the cap.250k!d ’ 31 Bl
size: 3.0x1.5 (mxm)

3. Aeration Tank {In two Parts)
Size: 5,0x8.0x 4.5 (depth) {mxmuim)

4. Secondary Tube Settler ZNos. iy
size: 2.5 x 3.0x 3.5 (depth) {mxmxm) MS S, mmtbk with

Along with Media ; 4 :T'!-;f*;

7. Chlorine contact Tank- _ N,
2:2.0x2,0x2.5 (depth) (mxmxm)

8. Pressure Sand Filter (PSF):
size: 800 mm dia. X 150D mrm ht
Along with medla & supififTsm, -

- 1.5Lakh

9, Activated Carbo '-Fil_?%CF) : 5 _ _
size: 800 mg}.lgg. X1500mmht ¥ . MS/5 mmthk with Epoxy Coating
Along with media ;

10. Slu g%ﬁﬁ}g%s

sizef}t.5 x 2:0% 1.2 {mximirn)

11, Semi Tréated &""I‘Fe,gie Water Collection Tank- 1No. in civil _
Size: slze?@'&g 2,5{(depth) {mxmxm) Water proof Coatlng -

12. Pipes, Valveﬁqsfé‘p;'ltti‘ngs (UPVC/JGII) . 1lot, Z.EL;kh

13. Pumps-C&G/Kirloskar/CRI 8 Nos. (2HP) . 1.9Laki; s

14, Control Panel & Cables etc.-Havel's/L&T 1No : : :[.Ol.a:kh

15. Blower {Cap. 160m3/hr. by SHP Motor)- 2 Nos. -.. . z,al.ai«h '
Beta with C&G Motors. -

« with Epoxy Coating eyt oo




16. Dosging Systems-UKL/Equ. 2Nos. 0.6Lakh

17. Supporting Steel Structure & . ii.ot. 2.2Lakh

Moving Platform 7 :
18, Diffusers Grids 6Nos. , 0.?iakh' !
19. Instrumentation - 1ot 1.8Lakh .o L

(pH meter, press. Gaugles & quw_ meters)

Any thing which {s not speclﬂeﬁ in our Scope of Supdifa

Our Prices for Drawing/ Design, Engg. Erection: %Gn)
excluding of civil work) Supply of Campl
Rs.24.90lakh (Twenty Four lakh Ninty th

The break-up of cost Is under- _

S

i ._I v, . ; y _‘--_:..E_::_ .'. ;:. 'i x:
with the. confirm order, 50% Reyment after supplying of H%@nl@,ﬁj-

U
Vo g G =

Y allatloq and bafance 10% after commissloning,

Phe 30 days counted from: the date of confirm ‘order along wltbﬂ;gm;,f 40%:

The system Is warranted againist any ffg. defects for the period Qf-1 vear from the ¢ ‘gfﬂthﬂonﬁ{ '
Commissioning, whichever Is earller, Free technical services shall be provided I;g@qhbjlchﬂiﬂg’ﬁklﬁ s

max, 3

(For INDAQUA ENGINEERS AND CONSULTANTS PVT LTD)
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STR FLOW SCHEME
' (Approx. Area=20 x.25 Mtr.) :
B 4. .\ : -_ £
POMESTIC 7

EFFLUENT

O&G Trap cum
Skimmer

i

EFFLUENT COLLECTION CUM. -
xqumrm TANK,

TREATED WATER COLLECTION

. it -4
b ST L S

CARDEN ING AJ.

-SBTTLED SLUDGE .
-} DISPOSEDTHRQUGH i
{ MANURE

bl

Y] I |

R o ]
i 2 FE ]

par o
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THE LIST OF CURRENT CUSTQM?HS guided for NDC Ajg &WATER cousmmmmg £ 3F
CONTRACT of ETP,STP & AND: SET-UP of
ETP ,STP & WTP on Turhke asls:_

1, Pepslco India Holding Ltd] Bazpur, ' ; l
2. Obitee Textile Pvt Ltd., Sitargan}. 3 poises B
3. Sitarganj Fibre Ltd, Sitarganj ‘ :

4. Mantri Metallics Ltd. Pantnagar, ;
5. Finolex Cables Ltd., Roorkee.

6. Kores India Ltd. Pantnagay.

7. Shri Ram Foundaries [td «Pantnagar.
8. H.P. India Pvt Ltd., Pantnagar.

9. Jal Suspension., Pantnagar.

10. Reckit Benckizer Ltd., Sitargan,

11. Northern Plywoaod, Ramhagal'*.-

12. Badve Engg. Ltd. Pantnagar, ]
13. Grefitte’ Exports(Food Divislon),; Pantnagar. cmme ' 3
14. Asthan Mall, Ramnagar., : :
15. Tree Top Resort, Marchula;

16. Sudram Fastners Ltd., Pantnagai‘
17. Fleet Guard Ltd. Sltargapj

18. Ganesh Polytex Ltd. Pantnagar.
19, Hotel Harshikhar, Bhimtal. B
20. American PowerConVerL-lon {In;lla) I--,-
21, Nadia Paro, Ramnagar il '

'

22. Autocomp Panse Pyp td Paq ‘ : _ ;,, _
23. Geeta Industries #vi} : Tk
24, Voltas Ltd, Paritnaga s

25, Tata Yazaki Ltd, Bylp

26, Aurangal T

27. BombaYilitiahifcadig Corpl) T b S
zs.ﬁrﬁyal\u gnagar. ! B i e R N

29, TVStSt/chakarsid, Pantnagar, IE, Pantnagar S s ARSI :
30. Green'Rly,Ltd., | tnagar Ly 1‘“ ‘
31, Universal¥ fomdbcts itd,, lIE, Pantnagar - SRl o :
32. Varroc Engg“L}dwfliE, Pantnagar B s

33, Surin Auto PviLtd, Sitarganj g e f’fq#':“a; e

34. Varroc Polymers,Greator NOIDA. ; ' £ Ei %

35. Britanla Industries Ltd, Pantnagar : e by e

36. VRB Food Ltd, Kashipur ' FEani ) el

38. Globlin Food Ltd, Gadarpur : L g iy i

39. R.K.Foods, Kashipur i st 2 i

40. Pepsico India (Holding) Ltd, Kanpur e o T S 1Y

41. Asthan Developer Town Ship, Ramnagar 3 ol %,lij'“ ‘

{For INDAQUA ENGINEERS AND CONSULTANTS PVTLTD) Fod SR
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e REGIONAL LABORATORY BAREILLY
> UTTAR PRADESH POLLUTION CONTROL BOARD
v‘%!m“ E-1219/1, E-Block Rajendra Nagar, Awas Vikas Colony, Post-Izzat Nagar, Bareilly

Ref No.15714093/Bereilly/2022 Date: 19/04/2022

1- Name & Address of Industry: KESAR ENTERPRISES LIMITED DISTILLERY DIVISION
2- Sample Collected By: Sunil Singh Chauhan ,SA

3- Date of Monitoring: 29/03/2022

4- Source of Sampling: Stack

5- Stack attached to: Boiler

6- Stack Height: 73.0 m

7- Total No. of Boiler: 01

8- Capacity of Boiler: 27 TPH

9- Fuel used: Slop+ bagasse

10- Quantity of Fuel used: 80 TPD

11- Flue Gas Velocity: 6.09 m/sec

12- APCS il any: ES.P

13- Other remarks (if any): N.A

14- Further details of sample location nad Test methods followed are appencd overleaf:

Sr Parameter Unit Result Standards
no.

I SPM mg/Nm3 38.0 50.0
Analysed by- Ei;gr:teac:l)l;y
[Sunil Kumar SA) ROHI T roHiT sineH
Authorised Signatory- S I N G H gggm.—l 9

e 19:16:17

o +05'30'

Vimal Rajput ASO

Regional Officer
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UTTAR PRADESH POLLUTION CONTROL BOARD
%ﬁ' Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppchb.com, Website: www.uppchb.com

CONSENT ORDER
Ref Nog. - Dated : 30/09/2021
l38l40/UPPCBIBareilly(UPPCBRO)lCTO/waterl
BAREILLY/2021
To,

Shri SHARAT MISHRA
M/s KESAR ENTERPRISES LIMITED DISTILLERY DIVISION

Kesar Enterprises Limited, Distillery Division, Baheri Distt. Bareilly, BAREILLY,243201
BAREILLY

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974

(as amended) for discharge of effluent to M/s. KESAR ENTERPRISES LIMITED
DISTILLERY DIVISION

Reference Application No :13614982 Dated :30/09/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. KESAR ENTERPRISES
LIMITED DISTILLERY DIVISION is hereby authorized by the board for discharge of their
industrial effluent generated through ETP for irrigation/river through drain agd disposal of domestic
effluent through septic tant/soak pit subject to general and special conditions mentioned in the
annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 28/09/2021 to 31/ 12/2022 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

Chief Environment Officer

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer Bareilly to ensure the compliance of the conditions imposed in the consent
order. Nishi Kumaresasa—

marmeansse papms v,
Ty ity

Chauvhan: &&=
Chief Envirenment Officer

si|8)



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s. KESAR ENTERPRISES LIMITED DISTILLERY DIVISION

vide
Consent Order No. 13614982/ Water Dated : 30/09/2021
CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capacity of 30 KLD Rectified Spirit, Ethanol
and 4 MW co-generation power.

2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge KI./day discharge point
1 Domestic 25 KLD Septic Tank
2 Industrial ZLD ETP

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. It should be ensured that domestic effluent should not be
discharged in storm water drain.

4(a) The domestic effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms.

Domestic Effulant
S.Ne Parameter Standard
1 Total Suspended Solids 100mgl/l
2 BOD 30mg/l
K] COD 250mg/l
4 Oil & Grease 10mg/I
5 Quantity of Discharge 25 KLD

5. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry.

6. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under the Environment
(Protection) Act, 1986.

7. The industry shall not discharge any trade effluent outside the premises and Zero Liquid Discharge
(ZLD) shall be maintained all the time.

8. Molasses shall not be stored in kachcha pits.

9. If UPPCB or CPCB issues closure order against the industry, this consent shall remain suspended for
the period till closure order is revoked, after which the consent will be effective again for the
remaining period.

10.  The unit should be operated in such a way so that there is no adverse impact on public and
environment.

11. " Unit must maintain on line connectivity of mass flow meters at the inlet and outlet of MEE and web
cameras installed at the final outlet, MEE and Bio Compost yard and connected with server of CPCB
and UPPCB.

12. The unit shall ensure deployment of qualified staff for self monitoring mechanism on 24 X7 hours
basis.

13. Volume of spent wash shall be reduced to 40 % minimum and solid concentration shall be
maintained minimum 30% at the outlet of MEE.

14.  Unit shall identify recipient drains/rivulets and their upstream & downstream locations in

consultation with UPPCB and shall carry out monthly monitoring of identified recipient drains at
upstream & downstream location through recognized Iab under Environment (Protection) Act, 1986
and shall submit the analysis report on monthly basis by 10th of every month to CPCB and UPPCB.

£2{8)



15.
16.

17.

18.

Issued with the permission of competent authority . Chauhan = B

The storage facility provided for spent wash shall be properly lined and made impermeable and the
storage capacity at any stage shall not exceed 07 days equivalent of production in case of
incineration boiler and 30 days equivalent of production in case of bio composting,

Industry shall submit Environment Statement to this Board as per provision of Environment
(Protection) amendment Rule, 1993 for the previous year ending 31st March on or before 30th
September every year.

Industry shall ensure to send monthly reports regarding spent wash storage and details of spent wash
in each lagoon constructed in industry.

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:

1. This Consent to Operate is valid for production of 30 KLD Rectified Spirit, Ethanol and 4 MW co-
generation power valid for 365 days in a year.

2, Unit shall start production at original production capacity of 45 KLD Rectified Spirit, Ethanol only
after obtaining permission from Central Pollution Control Board and the unit shall intimate UPPCB
after getting permission from CPCB.

3. The unit shall dispose the spent wash through MEE, concentrated spent wash shall be incinerated
through slop boiler of 27 TPH and bio composting is not allowed for maintaining zero liquid
discharge outside premises.

4. Unit Shall restrict lined storage capacity to 07 days of spent wash generation.

5. Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with
UPPCB and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location
through lab recognized under Environment (Protection) Act,1986 and shall submit the analysis

report on monthly basis by 10th of every month to CPCB and UPPCB.

6. Unit must strictly maintain zero liquid discharge of effluent outside premises into
drain/river/water body and on land.

7. Unit shall operate and maintain properly the installed flow meter and web camera and shall ensure
on line connectivity of flow meter and web camera with server of CPCB and UPPCB.

8. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.

9. Process effluent / any waste water shall not be allowed to mix with storm water. Storm water drain
shall be passed through guard pond.

10. The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
{Protection) Act 1986.

11. Unit shall make temporary storage facility for storage of hazardous waste in the premises before
it will send to TSDF as per the provisions of Hazardous and Other Waste (Management and
Transboundary Movement) Rules 2016

12. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.
13. Unit shall submit ground water quality monitoring report done by MoEF & CC approved
laboratory in every 3 months.

14. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B/
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

For and on behalf of U.P. Pollution Control Board .

Chief Environment Officer

52/8)
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\J—W UTTAR PRADESH POLLUTION CONTROL BOARD
e’-’:‘n“!# Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppch.com, Website: www.uppch.com
CONSENT ORDER
Ref No. - Dated : 30/09/2021

138144/UPPCB/Bareilly(UPPCBRO)/CTO/air/BAREILLY/2021

To,
Shri SHARAT MISHRA
M/s KESAR ENTERPRISES LIMITED DISTILLERY DIVISION

Kesar Enterprises Limited, Distillery Division, Baheri Distt. Bareilly, BAREILLY,243201
BAREILLY

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. KESAR ENTERPRISES LIMITED DISTILLERY DIVISION

Reference Application No. 13615222 Dated : 30/09/2021

—
.

With reference to the application for consent for emission of air pollutants from the plant of M/s
KESAR ENTERPRISES LIMITED DISTILLERY DIVISION. under Air Act 1981, It is being

authorised for said emissions, as per the standards, in environment, by the Board as per enclosed
conditions .

This consent is valid for the period from 28/09/2021 to 31/12/2022 .

Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .
Nishi Kurl;_l;ﬁ sonstomad
ChauhanhZesm==—
For and on behalf of U.P. Pollution Control Board

Ladis e

S by M e S

Chief Environment Officer

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer Bareilly to ensure the compliance of the conditions imposed in the consent
order. .

Chauhanh S

Chief Environment Officer

5418)



U.P. Pollution Control Board

CONDITIONS OF CONSENT

1(a). The details of Air pollution sources and stacks attached with Boiler

Dated : 30/09/2021

Air Pollution

Source Details

S.No

Air Polution
Source

Type of Fuel

Stack No.

Parameters

Height

1

Slop Boiler 27
TPH

Slop and
Baggasse

Ot

Particulate
Matter

Electrostatic
Precipitator

as APCS
along with
stack height
of 73 meter
from ground
level

The emissions by various stacks into the environment should be as per the norms of the Board .
ty Details Detail

Parameter Standard
1 01 Particulate Matter 50mg/NM3

The equipment for air pollution control system and monitoring, as proposed by the industry and
appraved by the Board should be installed in their premises itself,

Industry shall dispose the incineration boiler ash in such a manner so that there should not be any
adverse impact on public health at large and on Soil, Water & Air environment,

The modification or installation in the existing pollution control equipment shall be done only by
prior approval of the Board.

The operation of air pollution control system and maintenance be done in such a way that the

quantity of pollutants shall be in accordance with the standards prescribed by the Board/MoEF&
CClor otherwise mandatory.

Unit shall do provisions for control of fugitive emissions from process as per the norms of the
Board/MOEF & CC/or otherwise mandatory.

The unit shall submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order. Further quarterly
monitoring report analysed by Board/NABL accredited laboratory shall be submitted.

In case of closure directions under section-5 of E (P) Act, 1986 issued by CPCB, this consent will be
automatically suspended during the closure period, and will be automatically reinstated with specific
conditions as per CPCB revocation orders.

Industry shall develop and maintain green belt as per the guidelines issued by the Board vide office
order dated 16/02/2018, which is available on Board's Website- www.uppch.com.

Industry shall submit Environment Statement to this Board as per provision of Environment
(Protection) amendment Rule, 1993 for the previous year ending 31st March on or before 30th
September every year.

Industry shall abide by orders / directions issued by Hon’ble Supreme court, Hon’ble High Court,
Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safe guard of environment from time to time.

1(b)

Emission Quali
S.No Stack No

L

el

o

=

9.

10.

11

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

5581



1. This Consent to Operate is valid for production of 30 KLD Rectified Spirit, Ethanol and 4 MW co-
generation power valid for 365 days in a year,

2. Unit shall start production at original production capacity of 45 KLD Rectified Spirit, Ethanol only
after obtaining permission from Central Pollution Control Board and the unit shall intimate UPPCB
after getting permission from CPCB.

3. The unit shall dispose the spent wash through MEE, concentrated spent wash shall be incinerated
through slop boiler of 27 TPH and bio composting is not allowed for maintaining zero liquid
discharge outside premises.

4. Unit shall operate and maintain the APCS installed at 27 TPH Slop Boiler i.e., Electrostatic
Precipitator and stack height of 73 meter from ground level.

5. Unit shall comply the provisions of Air (Prevention and Control of Pollution) Act 1981 as
Amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.
6. The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986

7. Unit shall submit the ambient air quality report of the premises from laboratory authorized from
MOEF & CC on quarterly basis,

8. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.

9. This Consent order shall automatically become invalid on issuance of Closure Order by CP.CB/
UPPCB and further on Revoking of Closure order, the Consent order shall become valid,

Issued with the permission of competent authority . ChaUhﬂ‘ﬁ!;
For and on behalf of U.P. Pollution Control Board .

*Chief Environment Officer

5613\
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 GROUND WATER DEPARTMENT

|
| (Namami Gange & Rural Water Supply Department)
| Ministry of Jal Shakti

' Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICAT NO: NOC047119

VALID UP TO : 26/03/2026

{UIS10(3) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202102000485

! Name of the Owner

| Deslgnntioﬁ
g

Company Address
| S} T T

| Address of the Applicant

| Date of Submission
Locatlon Particulars
‘_‘ District

Piot No/Khasra No.

Ward NoJHolding No.

S I i

| SHARAT MISHRA

Sr, Manager (Environment & Admin,) i Company Name | Kesar Enterprisas Limited, Distilery Division |

Particular of the Proposed Well and Pumping Device

Date of Construction/Sinking of
* the Well

! Type of Well

" Purpose of well

| Stralner Posltion {For Tube Well)
! Type of Pump Used

| Operatlonal Device

Hf By !
Baheri Disit. Barsilly { U.P.) PIN- Authorization Letter ] Download
243201 | Wit o .'
Kesar Enterprises Limiied Dislillery | Application Form Serjal No. . BALYO221NIN0O18
Qivision Baheri ] |
27/02/2021 | Specimen Signature !
Barallly | Block BAHEDI
N/A | Munlcipality/Corporation T| WA

| N/A '

01/06/2021
Tube WelVBaring: | Depth of the Weil (In meter) | 150.00
Indusidal Assembly Size(For Tube |

| Well) !

| = . -
Subrmersible | H.P. of the Pump l 30,00

Elactric Motor

L A
| Date of Energlzation (In Case of Electric Pump)

f
| Maximum Allowable Rate of
Withdrawal (ma/r.):

Maximum Allowable Annual Extraction of Ground Water:

50.00

| Rate of Withdrawal {m3/hr.) |€D.00

01/11/2021
Maximum Allowable [ 15.00
. Running Hours Per Day: !
| 273750

i This No-Objection certificale authorizes the owner applicant {user} 1o sink a well in the location spacified at SI. (2) for exiraction of ground water at a rale not
exceeding thal as shown at Sl. (3j}, for Running Hours | day as shown at SI. {3k}, and for maximum allowable annua! extraction of ground water as shown at |
S\. {3k) and is valid subject fo the observance of the conditions stated overleaf,

GENERAL CONDITIONS:

+ In case of any change o ownership of the proposed well, fresh authorization has to be ablained.

= No change of locaticn, design, rale of withdrawal and pumping device in respect of the proposed well as indicaled at SL (2) and (3) of this cerificate shall

be madg wilhout prior permission of the Competant Autharity. Any deviation in this regard shall Isad to cancellation of this authorization

5% 8y
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For the purposa of measuring and fecording the quantity of ground water extracted, evary said user shall affix digitat water Tiow maters (conforming to BIS/
IS standards) having telemelry System in the abstraction structure, which record rate and quantum of extraction, at outiet of pumpling devices and It shall
be presumed thal the quantity recorded by the meler has been extracted by the sald user, untll tha conlrary Is proved. The rate of extraction of ground
water from the well ag shown in ltem (k) shall not exceed to the racorded rate from watar melars
The concemed Authority reserves tha right lo stop exiraction of ground watar from the well due ta qualily hazards or any othar reasons, i the siuation so ‘
domands 5 |
In case of any change of ownership of the existing wall, frash registration has to ba gbtained, i
No changa of location, design, rate of withdrawal and pumping device in respoct of the exisling well as indicatad at 5. (2) and (3} of thls certificate shall be |
made without priar permission of the Compatant Autharity. Any deviation in this ragard shall Jead to cancellation of this regisiration !
In case, any of the particulars | information {urnishad by the applicant In his appfication for issuanca of thig registration is found to be Incorract during
varification al any subsequent slage , this ragisiration Is lable for cancallation.
The Cerlificale of Authorization/ NOG shall be valid for a pariod of five years from the dats of issua. The applicant shall have to apply for renawal through a
fresh application, at least ninaty days prior to expiry of its validity,
Construction of piezometers and instalation of digital water level racorders with lelemetry shall be mandatory for user, Depth and zone lapped of
plezomater should be commensurate with that of the pumping well. The data, obtained from digitat water lavei recarders shall be made available to this
office on monthly basis

ui s foi lation of Plez ters and thelr Moni

Piazometer Is a borewell tubawell used only for measuring the waler lavel by lowering the tape/ sounder or aulomatic waler laval measuring equipment. i |
is also used to take waler sampla for waler quality tesfing when ever needed, Ganaral guidelines for Installation of plezometers are as follows: |

o Tha piazomeler Is lo be installac/construgted at the minimum of 50 m distance from the pumping wsll through which ground watar is being |
withdrawn. The diameler of the piezomelar should be about 4° o 6°,

» The dapth of the piezemater should ba same as i3 casa of the pumping well from which ground water is baing abstracted. If, more than one
piezomelars are instaflad the second piezomelar should monitor the shallow ground water regime, It will facilitate shallow as wall as deaper
ground waler aguifer monitoring.

s No. of plezometers to ba constructad & Typo of watar lavel monitoring mechanism shall be as per below tabla:

: i i e o, T D : :

; | | Monitiring Mechanism
S.No Quantum ol Ground water withdrawal (cum/day) No.of piazomsters required  — |
Manual DWLR with Telemstry
1 < 10 | 0 ] 0 1 0
f 25 11-50 1 1 0
r 3 ; 50- 500 - 1 0 | 1
| @ > 500 2 3 o | 2 1

— L SR e T e L U S L . i -
« The measuring lrequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in |
mater upto two dacimal,
= For measurament of waler lsvel soundar or automatic waler level recordar (AWLR)/ Digital Automatic water lavel recorder (DWLR) with teteretry
system should be usad lor accyracy.
= The measurement of water lavel in piezometer should be laken, only after the pumping from the gurrounding tube wells has been stoppad for
about four to six hours, 3
o Allthe detalls regarding coordinates, reduced level (with respect to mean lavel), depth, zone taped and assembily lowered should be providad for |
bringing the plezomater inta the Hydrograph Monitoring System for Ground Waler Department, Ultar Pradash, and for its validation. |
= The ground water qualily has to be monilored twica in a year during pra-monsoon {May/Juns}) and post-monsoon (October/Novembar} pariods.
Quaiity may ba got analyzed from NABL approved lab. Besldas, ona sampla (1 it Capacity bottla) lo the concemed Director, Ground Water
Department, Ultar Pradesh, for chemical analysis, |
A Pemmanent display board should be installed at plezometerTube walls sits for providing the location, piezomelsr/ tuba wall number, depth and
zone lapped of plazomateriube wall for standard referencing and Identlfication. |
= Any other site speciiic requirement regarding salety and access for measurement may be taken cars off. |
Any other condition(s) that may be imposed by the concerned Authaority, (
In ¢ass, any of the particulars | information furnished by the applicant in his application for Issuanca of this pemmit is found to be incorrect during verification |
at any subsequent stage, this parmi is liable lor cancellation. |
Any other condition imposed by the concemad Authority,
In case, any of the particulars | information fumished by the appiicant in his appiication for issuance of this permit Is found 1o be incorect during verification
al any subsequent stage, this permit is llable for cancelation, |

SPECIFIC CONDITIONS: I
(A) For Industrial User: No Objection Certificale for ground waler exiraction by indusiries shall ba granted subject to ihe following specilic conditions: |
) No Objection Cerfificate shall be granted only in such cases where local government water supply agencies are net able to supply the desired quantity of |
waler.

i} All industries shall be required to adopt lales: water alicient technologles s0 as lo reduce dependence on ground waler resources. [
iii} AN industras abstracting ground water in axcess of 100 m3/d shall be requirsd to undertake annual water audit through Confederation of Indian |
Industrles (CHY Fedaration Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Councit (NPC) certified auditors and submit audit
feports within three months of complation of the sama g CGWA. All such Industries shall be required lo reduce their ground water usg by at laast 20%

over the next three years {hreugh appropriate means.

iv) Construction of observation well(s) (piezometer)(s} within the premises and installation of appropriate water lavel monilering mechanism as mentioned

wellf wells. Monthly waler feval data shall be submilted online fa the Ground Water Depariment, P,
v) The proponent shall be required te adopt roof lop raln watsr harvesting/ recharga in the project premises. Industries which are Iikely to pollute ground
water {cherical, pharmaceutical, dyes, pigmenls, paints, laxiiles, tannery, pesticides/ inseclicides, lenilizers, slaughter house, explosives ele.} shall slore
the harvested rain waler in surlace slorage tanks for usa in the indusiry,
/8l
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* vi} Injection of trealed/ untrealed wasie water inlo aquiler system is striclly prohibited.

vil} Industries which are Iikely to causa ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, othar !
hazardous unils slc. (as par CPCB list) need to underiake necessary well head proteclion measuires lo ensure pravention of ground water poflution.

(8) Infrastruciural Usar: The No Objection Certificale lor ground waler absiraction will be granted subject to the lollowing speclic conditions:

i} In case of inirastruciure projects thal require dewalaring, proponant shall be required to carry out regular monioring of dewalering discharge rate {using
a digltal water llow meter) and submit the data online to Ground Waler Department, UP as applicable. Monltoring records and rasulta should be retained
by the proponent for iwo years, for Inspeclion or reporting as required by District Ground Waler Management Councit.

1i) Instaliation of Sewage Treaiment Planis (STP) shall be mandatory for new projecis, where ground water requirement is more than 20 m3 /day. The
water from STP shall be uillized for tollet fiushing, car washing, gardening elc

This certificate is electronically generated and does not require digital signature

549 |8)
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AGREEMENT

THIS AGREEMENT entered into on 12th Dec., 2021, between KESA

. R ‘ENTERPRISES LTD., Baheri, Bareilly
(hereinafter referred as “KEL”) through its President, Shri Sharat Mis y. b

hra.
AND o
M/s G.R. Movers Pvt.Ltd., Roshanganj, Shahjahanpur (hereina ?

~ Shri. HARSH MODI, GST Number 09AADCG3332K12L.
o G, R, Movers Bt
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WHEREAS KEL has their Fly Ash generated from Slope Fired Incineration Boiler (SFIB} Stlo and SMBC of
. Distillery Division. The Ash so generated is avaflable for sale and PARTY has agreed to buy the same for their
Potash Recovery Plant situated at Shahjahanpur on the following rates, terms and conditions:

RESPONSIBILITY OF PARTY

1. The PARTY has agreed to buy the below mentioned Fly ash at the rates mentioned below against
each. : '

1a) Fly ash discharged from Ash Silo of Boiler @ Rs. 700/~ { Rs. Seven hundred per MT only) +
GST as applicable at the time of delivery. :

1b)  Ash discharged from SMBC of Boiler @ Rs. 450/- ( Rs. Four hundred fifty per MT only ) + GST,
as applicable at the time of delivery.

2. The PARTY is solely responsibie for lifting of both type of Ash on AS IS WHERE IS basis and will depute
their required vehicles with requisite number of manpower ON ROUND THE CLOCK basis for loading
and lifting of both the type of Ash.

3. The PARTY will engage their own/hired vehicle with proper documents at their own cost and risk and
will be responsible for its movement from KEL to any location. KEL will not be responsible for any
kind of risk with regard to movement. Requisite permissions for loading and transport of Fly ash will
also be the responsibility of the Party.

4. The PARTY will be solely responsible for payment of wages/remuneration to manpower engaged by
him for loading/lifting of the ASH from KEL site or any legal dues arising out of any liabllity under any
statute or law. Party wil also be responsible for ad equate arrangement of protective guards for their
loading persons considering the high temperature of the Ash.

5. PROCEDURE FOR WEIGHMENT AND INVOCING: All the trucks/ vehicles coming for loading of the
ASH will first report at KEL’s weighbridge with GR of the transporter and their tare welghment will be
done at the electronic weigh bridge. ;

6. After loading of the ASH, the loaded truck will again reach at the weighbridge and their gross weight
will be done. Based on the gross weight, the net weight will be worked out and that weight wil! be
considered for invoicing. .

7. After gross weighment, the driver of the loaded truck shall approach KEL's commercial Department
along with c ) ‘

a. CopyofGR
. b, Weighment Slips
8. Based on the above documents, KEL Commercial Team shall prepare Tax Involce / e-invoice.
However, the invoice preparatian wili be done during 9:30-AM to 8:00 PM, under normal situation.

9. The PARTY will follow the GUIDELINES of COVID -19 and ensure all the protective measures is being
taken by their workers/drivers and staff.




10. SECURITY DEPOSIT AND PAYMENT:

A) THE PARTY will deposit Security amount of Rs. 8,00,000/- (Rs. Eight Iakh), approximately
equivalent to the value of one month’s ash lifting.

B) THE PARTY will lift the Ash after making payment in favour of KEL through NEFT/RTGS, in
advance before lifting of Ash from KEL .

RESPONSIBILITY OF KEL

KEL will be responsible only for providing the requisite TAX INVOICE and e-Invoice for loaded vehicles, as
agreed. : '

GENERAL TERMS AND CONDITIONS

1. The party hereby agrees to indemnify and keep Kesar Enterprises Ltd., its Directors, Officers,

Representative indemnified from any claim, damages, losses, penalties, etc, etc. arising during the
period of this agreement '

2. - Statutory compliance of the relevant authorities for engaging the manpower, material, machinery,
transportation, and equipment to he complied with by the PARTY.

3. The transportation of Ash will be strictly in accordance with the Statutory Guidelines of Centra)
Poliution Control Board (CPCB) and / or UP Pollution Control Board (UPPCB). Party has to provide to
KEL any certificate or authorization, if any from CPCB and / or UPPCB.

4. This contract will come into force since 12th Dec. 2021, and will continue till the contract is not
revised/ terminated.

5. Dispute(s) arisen, If any, shall be subject to Bareilly Court of Jurisdiction only.

6. This agreement can be terminated by either of the parties by giving one month Notice in writing.

lﬁ witness whereof this Agreement has been signed today the 12th Dec., 2021 by Shri, Sharat Mishra,

PRESIDENT for and on behalf of M/s. Kesar Enterprises Ltd., Baheri and Mr. Harsh Modi on behalf of G.R.
Movers Pvt Ltd., Shahjahanpur. '

ForGg g

Ve Lid,

Director

(Harsh Modi)
For &'on behalf of G.R.Movers Pvt Ltd.

SHAHJAHANPUR KESAR ENTERPRISES LTD., .

62} %)



A% — 14
Emall- robareily@uppch.in
= <0 W0 UgHUT fAa=Ior &Y |
ﬁ - & TrEle: 1218 /1, $—Nd WONE TR, aN6N—243 122
N U. P. POLLUTION CONTROL BOARD
Regional Office: 1219/1, E-Block, Rajendra Nagar, Bareilly-243 122
w<q W& 1652 andosfibermoTso—avel / 2021 feiT— 0?7/06/2]
i #, | el 2T
e v AR (Je-7), 4l
Jo¥0 uguvT e 9,
T |
fiva-% Fw FouHSw o @R RdEE), w9, W& P Res o adoshowmotn  wwd
Ti0—-80000200168848, 80000200180677, 8000020029848, 60000210035609Td 60000210044008 B TF
#|
TRy,

T ST favaw & wed F wew amew e @ 6 i dvora Rig er, ol s, a3,
TN ERT JME0SM0IROTHO W= H0—60000200168948, 60000200180677, 60000210044006 0000210029848 g
60000210035699 #f] XISiid HTAY T2, el FIT ATL0SH0NNOTHO W= W0—-60000210020848 4 & ERT Mo
W gEwEeE 0 (PR RdE), @9, NN @ feg AT ol ¥ 3w eteg § oww @ )
Rrorrll & o7 # @ oEed gv e RAie-26.032021 B T Tan) Ade sreER sae §
T 190 T /el 91 W & @ @igeR ¥ 9NE R @) S e § @ 90 HieR @ an

FNFIE THAG T ARNRT A WEEOT P amer @ WO ¥ gone) wRw Jeifter @ovmotio) @1

AT WG 81 9 wiger § wEg o @ w N soeel @ arpeEe o o A arted @
YANTETen EN AT T, ST W & AeT U T eET ¥ Wt o 9 gael By Y PR
W § T W WS BewE @ @aen @ o | 9P e o) e @) @) § wiamer 9
wew 5 W e fear s @ e v ek @ WA oo feswig @) aEwer 9w ) wan

$ AN W w1 P FeR-Saey & T B A W e @ Sewe & P 3

M vt Rrgenra o v €1 Pl & Wi e fsar R e gan ) ArdET
WY T W ] @ R T Wl 9o e R e, 3, N ® e TR e
HifreRer @ wrf e Prafe @ yarmaen gR AR T W Reewe sren @ sgER aREiE 9
TR & TS 418 AFH & 60 U T | SWRIa Rrerd ¥ sheRed @ T iy @ aee @
e & fioe Wi ArRe @R oW, 9, R} wig v w3 39 eRfm @ o
Wo—1451 / TEONOINROTHO—eh /2021 fRMi%-27.03.2021 TN IR 731 B arfew  WAEIRIG Wred B,
TR, el G 9 RAB—01.06.2021 I a7 &1 v B AwAw ¥ I@UT @ W R R B
Fewged fo (TR RfeF), 78, 0 3 sffa O a7 ), Y@ T vl @ a3 &9
il WEIe weed B, 999, et @ TScEN W FeR Reid @ arqEr o o @ W T )
Rred weia gr 8 @ Y e ot Rio (PR RAeH), @), Wel @ WRE @ PN D R

DHel TR SR g S SE gRT Su @ e Ay st @ e RS W w®

Ui TR @) AR o SR A s g § S W Rvere srerd AR @ e
San faweior amegsll & amm W ORI ag Ui AW @ AgEU U R | Swe R s
ArgosHodRoTHo ET TR SHTarg R @ Frame 3 smae o¥ @ T & & B W 2 :

3T A0 PR FERUEeG fH0 (TR Rdior), 7, et @ A Rierd Prarer 5 o a2

TURIGH M9 quel U Smavad SR 3 Wiy i
|
&g e
: 2
et werey, a¥elt 1 | qomef dRa)

Herid—
1.
2. dRUrel Riz TTER, 99 e, a2, ¥l B gEent wew R ' '
| .
&
ak-\r-. s w i

P - -

63)%)



.19
H0 HE SRS _[e10 (w%ﬁmﬂ).a%@,aﬁsﬁa%ﬁﬂ_mav@rﬁmﬁﬁmﬁ

foReor ameEAr—

mﬁﬁmﬁamﬁw.mmﬁ,ﬁ@.Mammﬁow
TS folo (@W%ﬁm),a%@,ﬁaﬁ$ﬁﬁﬁﬁﬂmwﬁﬁwmﬁmﬁmﬁ

$awﬁaammmﬁﬁma@mmﬁmﬁﬁmze.os.zoz1ﬁMW|
ﬁﬁm%wgeaﬁqﬁﬁfﬁrzﬁ-mﬁ&ﬁﬁﬁmmﬁ(ﬁwm)mﬁmmﬁﬁm
A ferae & B

1. ﬁﬁm%wwwmwnmlwﬁwmﬁm%maﬁmsﬁ
zonfie /wenfora &1 SERT #1 SedeA &Rl 6500 AEE ) ger A af 2012 § 45
meﬁ—mﬁmwwﬁaﬁﬁmw%aﬁﬁiﬁﬁm$wm

2. mﬁﬁmwwmﬁmﬁmmﬁlmﬁwm,
qﬁnwmﬁmaﬁam%wma@wﬁmm
ﬂﬁawﬁammmg@@mﬁﬁﬂﬁﬁwﬁﬂmm,m,w
mﬂ,ﬁwmwmﬁwﬁmm%mwﬁmaﬁﬁmmﬁw
mwﬁﬂqﬁﬁﬁwﬁaﬁmm%lmaﬁaﬂwm%mw
mﬁmﬁﬁwwmﬁgmﬁwﬁﬁaﬁwﬁmwﬁﬁiﬁﬁ
%Wwwﬁwmwﬁﬁwaﬁa%Wﬁ@gm%lmﬁ
wﬁameﬁwwﬁﬁa%mmﬁzﬁﬁwﬁaﬁﬁwwmwﬁmm
aﬁhmaﬁumﬁﬁﬁw%gwﬁmw.mﬁﬁwma%ww
7RG SoEE § weee: garaRe (wReen) e, 1086 gerEIRE ¥ el @@ @
ST Ur T, faveer Smen wWed & '

3. aehnﬁwozﬁ/aé'ramwmmwﬁoﬁwwﬁﬁ%ﬁﬂﬁémﬁmﬁ
aﬂmawwwm%ﬁ/ﬁﬁmﬁmm%mﬁmﬁwﬁmﬁaﬁmw
%Wgow%lmﬁmmvmmmmmzkm
ﬁﬁaﬁﬁ%mmﬁéﬂ(éowoﬁo)aﬁmwﬁﬁ%lwﬁmmﬁwmzﬁ
mwmﬁﬁmﬁmﬁmmmaﬁmmﬁﬂhﬁze.oszomaﬁ
MWimmﬁmeW(W)mﬁmwsaawmﬁﬁ
ﬁafﬁanmﬁa%aaﬁqqﬁnﬁ,ﬁﬁwwﬁm%wﬁmﬁmﬁmﬁw
Hamﬁmmémwmﬁmaﬂﬁﬁdﬁa%mm%@aﬁm
mﬁq&vqﬁﬂﬂﬁﬁeﬁwﬁaﬂwﬁaaaﬁﬁﬁwwﬁdﬁwzﬁéqﬁﬁu
et i 9 & AR ¥ ST g &

4, Sar | GRE TE B aade WY @ Reaia b w § wen e R e Been 3
e & T | SuRerd W g7 A BT T 6 ST IR @ e o o A
mﬁmm$mﬁugﬁﬁﬁ?ﬁwﬁ%§ﬁmw%ﬁwwmﬁiv$wwﬁmam
2w B T ) SE ¥ A B @ gE A6 W) e T B Eel-Laey & AT
Eﬁﬂﬁfﬂgﬁzﬁmﬁﬂa%ﬁww%gqﬁhaﬁmﬁmmﬁmm%lﬁﬁma%
'Y ol foeam fhar ST g arr TA|

5 gE @ Rreg W A AROe RiE TR FERD derd e, we, el @ Rowg @
9 Afed AT BT T RrEeT JRew e §RT 39 U3 fAAe—-02.04.2021 §RT AR
RpeT T £ Sad T B WY S9N §T SE @ S-Ue A Sl o Fae faf
WWWWWWWWWWW@WWW
TRl ARG @ T ¥ wea Reewy st @ AR N IR 9 O D B
agd ardt T, S 5 Her § )

6. ProE & w9g SO ¥ AW @ R T @agd) 9o Fee AR Fre, e, avel

Sunil Kumar doc 2018 520 =2 )

cu|¥)



TR Y G FEferd) HifeR o el devr erfea @ warenen gRT fhar T W
ﬁﬁqwgamﬁamqﬁéﬁﬁmmgwa%waﬁwzkmqﬁﬁ. e
e B -

7. mﬁmﬁmaﬂwmﬁmﬁmﬁmﬁﬁmw&awﬁm
W oW, e, Well ¥ WM Y we 8g 39 PRie™ ® U Wo-1451/
ATOSTIOATROTHO—aREN /2021 RAIF-27.032021 ER1 03 T foar ey &) 930 w5 @
BHEaWRT "o ¥

8. SEM W qF ¥ siftegT We=d B wm wWo—7ar10 /g RAAA /o (@ ddr e,
30) / WAL, /TR /Al /2019 RTier 27.03.2020 GRT Tl WEATT TF T Wo—73679 /3
WAL,/ R Aramaio) / Wdral /TR /N /2019 T2TF—27.03.2020 i)
arg weAfa i @ T ], R duar Re-31.12.2021 |
H T~ SRIRITHR |

o Rerrrdat g1 @) T Rt ot PR Ry o &g P smer s
sreeprf W A sawe ¥ eHad Sy wika T ¥
Her Th—SURIGITHR .

i
ﬁ%'i:nw)' (a@%

(

Sunil Kumar doc 2018 521

¢S] 3



.
i —

ﬁl

winale
Ry

J0 %o

Wy T 91
& wrafaa: 1219 /1, S—si® WorE TR
T—243122

Phone & Fax: 0581-2585299%

U. P. POLLUTION CONTROL BOARD
Regional Office: 1219/1 E-Block, Rajendra Nagar, Bareilly-243122

Stack Monitoring Report

A,l{%y}(

1. | Name & Address of Industry M/S Kesar Enterprises Limited (Sugar Unit), Baheri,
Bareilly

2. | Date & Time of Monitoring 26-03-2021

3. | Stack Monitored by Sunil Kumar (8.A.), S.B Dwivedi (F.A.)

4, | No. of Boiler One

5. | No of Stack One

6. | Stack attached to individual 190 TPH

boiler

7. | Type of fuel Baggasse

8. | Raw Material Sugarcane,

9. | Products of Industry Sugar .

10. | Stack height from GL( in Meter) | 90.00

11. | Fuel & Fuel Quantity 1600 MTD (Approx)

12. | Capacity of Boiier 190 TPH

13. | Air Pollution Control Device E.S.P. {

MONITORING RESULTS
S.N. PARAMETERS VALUE(mg/NM’) [ STANDARDS(mg/NM")
1. | Stack height from GL (in 90.00
meters)

2, | Particulate Matter(PM) 112.50 150.0
Sﬁ)? Rcﬁlé Officer

c6|8)



Phone & Fax: 0581-2585299
Email-robareily@uppch.com

U. P. POLLUTION CONTROL BOARD
Regional Office: 1219/1 E-Block, Rajendra Nagar,
F Bareiily-243 122

ANALYSIS REPORT OF EFFLUENT SAMPLE

1. | Name & Address of Industry / M/S Kesar Enterprises Limited (SugarUnit),
Drain Baheri, Bareilly
2. | Date of Sample Collection 26-03-2021
3. | Details of Sampling Point Finat Outlet of ETP
4. | Sample Collected By Shashi Vindkar (AEE),Sunil Kumar (SA)
5. | Date of Analysis Completion 02-04-2021
PARAMETER ANALYSED ANALYSIS RESULT | STANDARDS
A.CHEMICAL PARAMETER
Colour Colourless R
Qdour Odourless o
1 pH 7.6 6.5-8.5
2 Suspended Solids 24.0 30.0
3 Total Dissolved Solid 332.0 2100.0
5 BOD 22.0 30.0
6 COD 208.0 250.0
7 Qil & Grease 7.0 10.0

Scientific Assistant

Note: All values are in mg/l except pH or stated otherwise,

A,Ef{ Regightll Officer

6| 8)



U. P. POLLUTION CONTROL BOARD
Regional Office: 1219/1, E-Block, Rajendra Nagar, Bareilly-243 122

AMBIENT AIR QUALITY REPORT

DATA SHEET FOR PARTICULATE MATTER

Station Name Ganna Society Bhawan, Near Master Colony, Baheri, Bareilly
Date : 26-03-2021
Monitoring Period 10:00AM - 17:PM
Parameter PM,o
Filter Paper No. 1
Initial Flow Rate(M3/minute) ; 4
Final Flow Rate(M3/minute}) -
Average Flow rate(M3/minute) 1.3
Total Operation Time{ Minutes) 240 Min
Dust Contents(gms.) 0.00288
Total Volume of Air Sampled( M3) 312
24 Hourly Average RSPM(ug/M3) 92.30

Remarks:

Clear wheather

Name & Signature of Official on Duty: -

A.}@/

6¥) ¥)



3 A AN T 1 o VR Tl __/ A T O T T T e

fa<te 01.082021 -
Piftreen ot |
TR @reT av, 9897 (@vel)

el g .

090 WEN o 9
<l |

Liaro

3D qa‘f?rr 1451 /arébvﬁosnvom—ﬂt-ﬁ/-zom e 27.06.2021 B Wy
7 auer aTg I & 5 A ewe fé0, I fiw w/G I
SeafiT B At oY, W S e & ai dy ¥ wnEie wem 3% et
@ 19C I [ gER RarE & agar Yo o o wey 9 ¥ An v s
81 fr IR goewES o, g fren a3 v gaodeh @ N s
wefnﬂmﬁgga «

wRifef — FrafafaT o goemt i) aéﬁ

1 — Jer feflriter), avelt @ Wy et i)
.2 —~ T TOIRYT SRAN, I — 7, Sovio HEEYT Py 9w |

} Rifeear arfles
WHEIRE Wy &7 2 (Tve)

“ _ 5q\8|'



/! 4
K.‘ KESAR ENTERPRISES LIMITED

Bahert2435201 Gim. Boredly (U.P.) Ph: 0502222349193 Faxr: 05022-221607
Bmall : Welshe : hitp//urww hnacrindia com
CIN : 241 18MHIPIIPNCO01996
wef wo: J3F1 /3R /2021 faeife 02.04.2021
a3 FREN
Bono wguw frEvr 9
[
Frwa — ardoshoanvowan wda v aw At @ o drwe Riz Brar gRr B w1 @) Rl
3 g ¥ -
7@y,
mmmMmammmﬁstmmamma%
g iﬁawﬁmmaaﬁmw#lmmmaﬁmmﬂmwmfﬂﬁtg

Riorrt o o W@ 81 o A% B AN e B 98 Tw A o 9 S ARG AR § 9 @) sl
TR B ) A A R vl wr R wed wn o o @ R W A o &) 3e A
AN drore g 93 Rellw 04.022021 ot M R T R SR et @ waw & geRa

TER &
Rear 1) 5¥ w3 B wRfR SR T ot v RAle 08022021 B W wWor @ MRT @Y M
WA At A AR Y G R 16022021 A Rrema v ¥ W 9 8 R 18 7R
mmmﬁnmamﬁwmﬁﬁrﬁmmﬁmmtlmﬁwmmaatmm
WY BN D wrr & R 3 frar o ey 8

131

mm#mwmﬁmmmw@mmmwamm%m
& vty R 1Y & 3R BN g o A T e Y-SR 6T o et 2

*"/42} 7 P R <t

wffefy -

— AT e, ¥R e FE 9, R

~ AWM e, S0 W0 wEww Fizwr I, o |

~ S 9T afE, 9o Ho wevr Fiawr W, was |
— S e, ¥

— S ST, €8

Regd, Office : Orlentol Houte, 7-Jarshed]i Tato Rood, Churchgote, Mumboi 400 020, India, Wetsite : hiip://www.kesarindic.com
Phone : {+91.22] 22042396 / 22851737 Fan . {+91.22) 22876162 Email ; heodaffice@besarindia.com

708



ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE

Office & Laboratory: 2/261, Vishwas Khand, Gomt! Nagar, Lucknow- 226 010 (U.P.)

Emsall : ETRCLTH@YAHOO.IN, Web: www.etrcindla.com

IS0 9001:2015, I1SO 14001 : 2045, OHSAS 18001 : 2007

An Approved Lsboratory from Ministry of Environment, Forest and Climate change, Govt. of Indla under EPA 1086

ETRCPM14/TES-REP/FT/37

TEST REPORT
AMBIENT-AIR QUALITY MONITORING REPORT
Test Repoit Ref No. ETRC/EPA/4210/2021 Date of Report: 20.03.2021
Name /Address/Type of Industry Kesar Enterprises Limited
Sugar Division, Baheri
District: Bareilly (U.P.}
Monitored by ETRC, Lucknow
Location of Sampling points Kesar Montessori School (Station No. 01)
Sr. No, | GENERAL OBSERVATIONS DETAILS-PM,g DETAILS-PM, ¢
1(a) Weather conditions Clear Clear
{(b) Wind direction West to East West to East
{c) Average humidity (%) 55 55
(d) Average ambient temperalture ("C) 24 24
{e) Time of Sampling Started (Hours) 09:35 am (15.03.2021) 09:35 am (15.03.2021)
{f} Time of Sampling completed (Hours) 09:19 am (16.03.2021) 09:19 am (16.03.2021)
(g} Total time of sampling {(Minutes) 24 hour (1428 minutes) 24 hour {1428 minutes)
2 Average Air sampling rate for PM {m°/minute) | 1.135 NA
3 Average sampling rate for gas (LPM) 0.5 NA
4 TOTAL VOLUME OF AIR SAMPLED
« PM s 1620.78 e 23795
s GAS s 714.0
TEST RESULT
Sr. ! . Range of testing
No. Particulars Protocol Unit Result Nlimit of detection
Particulate matters size 1S: 5182 (Part-23). 2006 3
| less than 10 ym (PMyq) Reaffirmed: 2017 Hg/m LB 12 - 1200
Particulate matters size . ; 3
2 | |ess than 2.5 um (PMa.) 1S: 5182 (Part-24). 2018 ugim 41.18 12 - 500
IS: 5182 (Part-2). 2001 a _
3 | Sulphur Dioxide (SO,) Reaffirmed: 2017 pg/m 13.06 8- 1000
1S: 5182 (Part-6): 2006 3
4 | Oxides of Nitrogen (NOy) Reaffirmed: 2017 pg/m 17.56 6750

.......... END OF REPORT........

. ETRC warants that all analytical work is conducted professlonally In accordance with &l applicable standard laboratory praclices and that this dala reflects
our best atlempt lo generale accurate resulls for the sample, menlionied In lha report as abave.

+  The result retale only lo ihe ltems lested.

. ETRC does not assume any liabifity Tor any claims or damages relaied lo lhe qualily of parameler analyzad In the resulls andlor the parfarmance of the
gtuipment consliliting lo the resulls,

«  Aldisputes subject to Lucknow jurisdiction.

+  This report Is not to be reproduced wholly or in part and cannol be used as evidence In the court of taw and should not be used In any adverlising media
wilhout our special permission ln writing.

. Compiain reglster I3 available in our laboralory.

= SN\ b
Authorized Signatory Authorized Slgnatory
{Sandeep Kr Verma) {Ritu Garg}
Lab-Incharge am

Regd. Address: 4/57, Vipul Khand, Gomti Nagar, Lucknow - 226010 (U.P.) Mob: 09897674227
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ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE

Office & Laboratory: 2/261, Vishwas Khand, Gomti Nagar, Lucknow- 226 010 (U.P.)

Emall : ETRCLTH@YAHOQLIN, Web: www.elrcindla.com

I1SO 9001:2015, ISC 14001 : 2015, OHSAS 18001 : 2007

An Approved Laboratory from Ministry of Environment, Forest and Climate change, Govt. of india under EPA 1986

ETRCPM14/TES-REP/FT/37

TEST REPORT
AMBIENT AIR QUALITY MONITORING REPORT

Test Report Ref No. ETRC/EPA/4211/2021 Date of Report: 20.03.2021
,' Name /Address/Type of industry Kesar Enterprises Limited
| Sugar Division, Baheri
| District: Bareilly (U.P.)
| Monitored by ETRC, Lucknow
| - Kesar Kashmirl Colony (In front of Bagasse Yard
! Location of Sampling points — (Set:ti:m No. 02) yi g )
Sr. No. | GENERAL OBSERVATIONS DETAILS-PM,g DETAILS-PM,¢
1(a) Weather conditions Clear Clear
(b) Wind direction Waest to East West to East
{c) Average humidity (%) 55 55
{d) Average ambient temperature (°C) 24 24
{e) Time of Sampling Started (Hours) 09:53 am (15.03.2021) 09:53 am {156.03,2021)
{f Time of Sampling completed (Hours) 089:30 am (16.03.2021) 09:30 am (16.03.2021)
; {g) Total time of sampling (Minutes) 24 hour {1426 minutes) 24 hour (1426 minutes)
: 2 Average Air sampling rate for PM (m”/minute) | 1.155 NA
3 Average sampling rate for gas (LPM) 0.5 NA
4 TOTAL VOLUME OF AIR SAMPLED
| « PM » 1646.568 s 23742
i s GAS 712.8
! TEST RESULT
t
! Sr. ' Range of testing
No. Particulars Protocol Unit Result Jlimit of detection
Particulate matters size 1S: 5182 {Part-23): 2006 3
1| less than 10 pm (PNy) Reaffirmed: 2017 kg/m — Ry
Particulate matters size . ) 3
2 less than 2.5 ym (PMys) IS: 5182 (Part-24). 2019 ug/m 50.12 12 - 500
IS: 5182 (Part-2); 2001 a
3 | Sulphur Dioxide (SO,) Reaffirmed: 2017 Hg/m 12.96 6 - 1000
. IS: 5182 (Part-6): 2006 3
4 Oxides of Nitrogen (NOy) Reaffirmed: 2017 pg/m 18.50 6-750

.......... END OF REPORT........

. ETRC warrants thal all analytical work is conducied professionally in accordance with all applicable standard laboratory practices and thal Ihis dala reflects
our best attempl to generate accurate results for the sample, mentioned in tha report as above.

. Tha resul relate only to the items lesled.

. ETRC does not assume any llablfily for any claims or damages refaled o the quality of parameter analyzed in the resulls andfor the performance of lha
equipmaent constituling (o the resulis.

e Alldisputes subject lo Lucknow jurisdiction,

. This report is nol lo be reproduced wholly or in part and cannol be used as evidence In the court of Jaw and should not be usad in any adverising media
without our special pormission [n wriling.

= Camplaln register Is availabla in our laboratory,

AuthoFized Signatory Authorized Signatary
{Sandeep Kr Verma) {Ritu Garg)
Lab-Incharge Qm

Regd. Address: 4/57, Vipul Khand, Gomil Nagar, Lucknow - 226010 {U.P.) Mob: 09897674227
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ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE

Office & Laboratory: 2/281, Vishwas Khand, Gomtl Nagar, Lucknow- 226 010 (U.P)

Emall : ETRCLTH@YAHOO.IN, Wab:; www.etreindia.com
1SO 8001:2015, 1SC 14001 : 2015, OHSAS 168001 : 2007

An Approved t.aboratory from Ministry of Environment, Forast and Climats changs, Govt. of India under EPA 1986

ETRCPM14/TES-REP/FT/37

TEST REPORT
AMBIENT AIR QUALITY MONITORING REPORT

Test Report Ref No. ETRC/EPA/4212/2021 Date of Report: 20.03.2021
Name /Address/Type of Industry Kesar Enterprises Limited
Sugar Division, Baheri
District: Bareilly (U.P.)
Monitored by ETRC, Lucknow
Location of Sampling points Near Kesar CMD Banglow (Station No. 03)
Sr. No. | GENERAL OBSERVATIONS DETAILS-PM,, DETAILS-PM.5
1(a) | Weather conditions Clear Clear
(b) | Wind direction West o East West to East
{c) Average humidity (%) 54 54
(d) Average ambient temperature {"C) 23 23
(e) Time of Sampling Started {Hours) 09:41 am {16.03.2021) 09:41 am (16.03.2021)
(f Time of Sampling completed (Hours) 09:25 am {17.03.2021) 09:25 am (17.03.2021)
{q) Total time of sampling (Minutes) 24 hour (1413 minutes) 24 hour (1413 minutes)
2 Average Air sampling rate for PM (m“/minute) | 1.13 NA
3 Average sampling rate for gas (LPM) 0.5 NA
4 TOTAL VOLUME OF AIR SAMPLED
« PM s« 1596.69 e 23.502
e GAS e 706.5
TEST RESULT
Sr. ) Range of testing
No. Particulars Protocol Unit Result Jlimit of detection
Particulate matters size iS: 5182 (Part-23}: 2006 3
1 tess than 10 ym (PM,,) Reafiirmed: 2017 Hg/m 85‘2 12-1200
Particulate matters size ) . 3
2 less than 2.5 pm (PMyg) IS: 5182 {Part-24); 2019 yg/m 49.78 12 -500
1S: 5182 (Part-2): 2001 3
3 | Sulphur Dioxide (SO,) Reaifirmed: 2017 pg/m 14.05 6 - 1000
1S: 5182 (Part-6); 2006 3
4 | Oxides of Nitrogen {NOy) Reaffirmed: 2017 pg/m 20.16 6-750

.......... END OF REPORT........
ETRC warrants thal all analylical work is conducled professionally In accordance with all applicable siandard laboratory practices and (hat this data reflects
our best altempt o generale accurale resulis for the sample, menfioned In the report as above.
The resulf relale only to the items lested.
ETRC does nol assume any liabiily for any claims or damages relaled (o ihe quably of parameter analyzed Irt {ha results andlor the petdformance of the
equipmenl constiiuling to the resulls.~ -
All dispules sublect to Lucknow jurisdiction.
This report is not to ba reproduced wholly or in pard and cannot be used as evidence In (he court of Iaw and shoufd not be used in any advertising media
wilhout our special permisslon In writing,
Complain register Is available in our laboratory.

s 2 _FM—- 28307
uthorized Signatary Authoerized Signatory
(Sandeep Kr Verma) (Ritu Garg)
Lab-Incharge am

Regd. Address: 4/57, Vipul Khand, Gomti Nagar, Lucknow - 226010 (U.P.} Mob: 09897674227
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REGIONAL LABORATORY BAREILLY

,u= I=%= UTTAR PRADESH POLLUTION CONTROL BOARD
¢%’;‘“ E-1219/1, E-Block Rajendra Nagar, Awas Vikas Colony, Post-Izzat Nagar, Bareilly
SRR e ot T

5 b
A

o

Hef no-15738512/Bareilly/2022 Date: 19/04/2022

1- Name of Place and Address: Kesar Inter College, Baheri, Bareilly ,Bareilly

2- Sample Collected By:  S.B. Dwivedi, M.A.

3- Date of sample Collection: 29/03/2022

4- Date of sample Receipt in Laboratory: 31/03/2022

5- Further details of sample location nad Test methods followed are appencd overleaf:

Sr Monitoring Area Categoory Shift Sulphar di- Nitrogen di- Particulate Particulate
no. Location oxide(ug/m3) oxide(ug/m3} Matter Matter
PM10(Less than | PM2,5(Less than
10Micron){ug/m3 25
) Micron)(ug/m3) |
1 Kesar Inter Industrial/Residen 1 17.43 25.18 73.16
College, Baheri, | tial/Rural/OtherAr
Bareilly ea
Analysed by-
< {Sunil Kumar)
. . . Digitally signed
Authorsed Signatory ROHIT G,
KUMAR St Date: 2022.04.19
RAJPUT S5t Daterd ok
, S 111:29 0
Vimal Rajput ASO SI Ng’H 19:11:29 4053

Regional Officer
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REGIONAL LABORATORY BAREILLY

;“'.’-"i?ﬁ“ UTTAR PRADESH POLLUTION CONTROL BOARD
9"}’!"‘“ E-1219/1, E-Block Rajendra Nagar, Awas Vikas Colony, Post-lzzat Nagar, Bare

ity

Ref no-15738692/Barcilly/2022 Date: 19/04/2022

1- Name of Place and Address:  Sahkari Ganna Vikas Samiti Ltd, Baheri, Bareilly ,Bareilly

2- Sample Collected By: S.B. Dwivedi, MA

3- Date of sample Collection: 29/03/2022

4- Date of sample Receipt in Laboratory: 31/03/2022

5. Further detalils of sample location nad Test methods followed are appened overleaf:

Sr Monitoring Arca Categoory Shift Sulphar di- Nitrogen di- Particulate Particulate
no. Location oxide(ug/m3) oxide{ug/m3) Matter Matter
PM10(Less than | PM2.5(Less than
10Micron)(ug/m3 d
) Micron}(ug/m3) |
i | Sohkari Ganna | Industrial/Residen l 18.65 27.46 87.24
Vikas Samiti Ltd, | tial/Rural/OtherAr
Baheri, Bareilly ea

Analysed by-

[Sunil Kumar]

Authoriscd Signatory-  Dight lly signed
5 el b'g“;;?:; ;&45:19
RASRYT TS ale: 04,

Vimal Rajput ASO SIN‘/(/E H1 AB0230530

Regional Officer
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